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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI

(Original Application No. 797 of 2024)

IN THE MATTER OF:

Gautam ... Applicant
Versus

State of Uttar Pradesh & Ors. ...Respondents

REPLY /RESPONSE FILED BY THE RESPONDENT NO. 4 i.e. UP
GROUND WATER DEPARTMENT.

MOST RESPECTFULLY SHEWETH:

1. That instant Original Application no. 797/2024 titled Gautam Vs State of
Uttar Pradesh & Ors. Hon’ble Tribunal passed the order dated 17.12.2024

with following observation: -

"In view of the averments in the application and observations in the
report of the Joint Committee, we consider it appropriate to have
response of (1) State of Uttar Pradesh through Principal Secretary,
Environment and Forest, (2) District Magistrate, Muzaffarnagar, (3)
Uttar Pradesh Pollution Control Board through Member Secretary, (4)
Uttar Pradesh Ground Water Department, (5) M/s. Tirupati Balaji Fibers
Pvt. Ltd., (6) M/s. Meenu Paper Mills Pvt. Ltd., (7) M/s. Shree
Bhageshwari Papers Pvt. Ltd., (8) M/s. Agarwal Duplex Board Mills Ltd.
and (9) M/s. Tehri Pulp and Paper Itd. who stand impleaded as
respondents No. I to 9. The Registry is directed to prepare and attach
memo of parties to the application and issue notices to respondent No. 1
to 9 requiring them to file their reply/response at least one week before

the next date of hearing."
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2. District Ground Water Management Council, Task Force constituted at
district level. that for ground water extraction, the applicants/firms apply
through online portal (www.upgwdonline.in), for which after District
Ground Water Management Council recommendation of action is taken
for issuance or cancellation of No Objection Certificate etc. for the
applications. Copy of Letter for constitution of District Ground Water

Management Council is annexed herewith as Annexure 1

3. That in compliance with the above orders of this Hon’ble Tribunal dated
17.12.2025, the Director Ground Water Department, Uttar Pradesh,
through its letter number-1654/GWD/S-26 (NGT) dated 06.02.2025,
directed the departmental compliance report/counter affidavit to be filed
in the Hon'ble Tribunal on behalf of the department. Copy of the letter
dated 06.02.2025 is annexed herewith as Annexure-2

4. That it is that by the order passed by the Hon'ble Tribunal dated
20.08.2024, a joint committee was constituted by nominating District
Magistrate Muzaffarnagar, Uttar Pradesh Pollution Control Board and
Central Pollution Control Board and was directed to investigate the facts
regarding the concerned 05 firms and submit a report. In compliance with
which, the constituted committee, after physical verification of the 05

firms, submitted its report by marking YES in front of UPGWD NOC.

5. That it is in compliance with the directions given by the Director, Ground
Water Department, Uttar Pradesh in letter No. 1654/GWD/S-26 (NGT)
dated 06.02.2025, the Departmental comments are required to be
submitted in said 05 firms mentioned in OA No. 797/2024.

6. That the firm mentioned at Respondent No. 5 (M/s. Tirupati Balaji Fibers
Pvt. Ltd) applied through the web portal for issuance of groundwater
extraction No Objection Certificate (NOC) for 01 borewell of the firm
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vide. application number MZFN1221NIN0093, Copy of the application is
annexed herewith as Annexure-3. The applications of the firm were
presented before the District Ground Water Management Council
constituted under the chairmanship of the District Magistrate, on which
the committee granted approval on 19.01.22. subsequently, after the firm
deposited the groundwater extraction fee in respect of 01 borewell, a No
Objection Certificate (NOC) was issued. Its validity is from 19.01.22 to
18.01.27. Copy of the NOC issued is annexed herewith as Annexure-4.
The concerned firm had received a no objection certificate issued by the
Uttar Pradesh Pollution Control Board. Copy of the NOC issued by the

UP Pollution Control Board is annexed herewith as Annexure-5.

. That the firm mentioned at Respondent No.6 (M/s. Meenu Paper Mills
Pvt. Ltd) applied through the web portal for issuance of groundwater
extraction No Objection Certificate (NOC) for 02 borewells of the firm
vide application number MZFNO721NIN0035, MZFNO0721NIN0036
Copy of the application is annexed herewith as Annexure-6. The
applications of the firm were presented before the District Ground Water
Management Council constituted under the chairmanship of the District
Magistrate, on which the committee granted approval on 27.07.21.
subsequently, after depositing the groundwater extraction fee by the firm
in respect of 02 borewells, no objection certificate was issued, whose
validity 1s from 27.07.21 to 26.07.26 Copy of the NOC is annexed
herewith as Annexure-7. The concerned firm had received a no objection
certificate issued by the Uttar Pradesh Pollution Control Board. Copy of
the NOC by the UP Pollution Control Board is annexed herewith as

Annexure-8

. That the firm mentioned at Respondent No.7 (M/s. Shree Bhageshwari
Papers Pvt. Ltd) applied through the web portal for issuance of



1038

groundwater extraction No Objection Certificate (NOC) for 02 borewells
of the firm vide application number MZFNO0223RINO0128,
MZFNO0223RIN0129. Copy of the application is annexed herewith as
Annexure-9. The applications of the firm were presented before the
District Ground Water Management Council constituted under the
chairmanship of the District Magistrate, on which the committee granted
approval on 18.03.23. Subsequently, after depositing the groundwater
extraction fee by the firm in respect of 02 borewells, no objection
certificate was issued, whose validity is from 18.03.23 to 31.07.25 Copy
of the NOC is annexed herewith as Annexure-10. The concerned firm
also had received a no objection certificate issued by the Uttar Pradesh
Pollution Control Board. Copy of the NOC issued by the UP Pollution

Control Board 1s annexed herewith as Annexure-11.

9. That the firm mentioned at Respondent No.8 (M/s. Agarwal Duplex Board
Mills Ltd) has, through web portal, got 02 borewells of the firm vide.
application no. MZFN0321NIN0022, MZFNO0321NIN0026. applied for
issuance of groundwater extraction no objection certificate. Copy of the
application for NOC is annexed herewith as Annexure-12 The applications
of the firm were presented before the District Ground Water Management
Council constituted under the chairmanship of the District Magistrate, on
which the committee granted approval on 14.03.21. Subsequently, after the
firm deposited the groundwater extraction fee in relation to 02 borewells,
the no objection certificate was issued. Whose validity is from 14.03.21 to
13.03.26. Copy of the NOC issued is annexed herewith as Annexure-13.
The concerned firm had also received the No Objection Certificate issued
by the Uttar Pradesh Pollution Control Board. Copy of the NOC issued by

the UP-Pollution Control Board is annexed herewith as Annexure-14
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10.That the firm mentioned at Respondent No.9 (M/s. Tehri Pulp and Paper

11.

I1td) applied through the web portal for issuance of groundwater extraction
no objection certificate for 03 borewells of the firm vide. application
number MZFNO0322NIN0108, MZFNO0322NIN0109, MZFN0322NIN0110
Copy of the applications is annexed herewith as Annexure-15. The
applications of the firm were presented before the District Ground Water
Management Council constituted under the chairmanship of the District
Magistrate, on which the committee granted approval on 31.03.22.
Subsequently, after depositing the groundwater extraction fee by the firm
in respect of 03 borewells, no objection certificate was issued, whose
validity is from 31.03.22 to 30.03.27 Copy of the NOC issued is annexed
herewith as Annexure-16. The concerned firm had received a no objection
certificate issued by the Uttar Pradesh Pollution Control Board. Copy of
the NOC issued by UP Pollution Control Board is annexed herewith as

Annexure-17.

That it 1s submitted that the above mentions firms have valid NOC issued
from the Uttar Pradesh Ground Water Department to Extract the Ground

water.

12.That the answering respondent will file additional/further reply as and

when directed by this hon’ble Tribunal.

&

Respondent No. 04
(Hydrologist/Nodal Officer/Member,
District Ground Water Management Council,

District- Muzaftarnagar (U.P.)
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Through @

Gigi C. George Advocate

Standing Counsel (UOI)
Place : New Delhi

Date :22.02.2025

Ch. No. 457, Lawyers Block,
DHC, New Delhi

Gigicgeorge.adv42(@yahoo.in
M-9810625315
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BEN CH,
NEW DELHI

(Original Application No. 797 012024)

IN THE MATTER OF:
Gautam .. Applicant
Versus
State of Uttar Pradesh & Ors. ...Respondents
Affidavit

I, Ashish kumar Singh Chaudhary S/o Sh. Ashok Kumar aged about 31 years,

working as - Nodal Officer, District Ground Water Management Council,

Muzaffamagar Ground Water Department Division —Saharanpur, Pincode- 247001

do hereby solemnly affirm and declare as under:-

I. That I have read and understood the contents of the accompanying reply and
studied the relevant records maintained in the department and produced

before me. I have made myself fully aware about the facts and circumstances

i lbone ;blwratlon shall be deemed to have been emphatically and specifically

@deiggd and disputed.
/,

Th t the facts stated therein are true and correct to the best of my knowledge

and belief, the contents of the reply may kindly be read as part and parcel of
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this affidavit and also the same has not been repeated herein for the sake of

brevity.

Verification

Verified at Saharanpur on this 22th day of February, 2025 that the contents of my

on afﬁdavit are true and correct to the best of my knowledge and belief and
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B i 3. In view of the averments in the application and obsarvations in the report of the Joint Committee,

we consider it appropriate to have response of (1) State of Uttar Pradesh through Principal Secretary,
Environment and Forest, (2) District Magistrate, Muzaffarnagar, (3) Uttar Pradesh Pollution Control Board
through Member Secretary, (4) Uttar Pradesh Ground Water Department, (5) M/s. Tirupati Balgji Fibers
Put. Ltd., (6) M/s. Meenu Paper Mills Pvt. Ltd., (7) M/s. Shree Bhageshwari Papers Pvt. Ltd., (8) M/s.
Agarwal Duplex Board Mills Ltd. and (9) M/s. Tehri Pulp and Paper Itd. who stand impleaded as
respondents No. 1 to 9. The Registry is directed to prepare and attach memo of parties to the application
and issue notices to respondents No. 1 to 9 requiring them to file their reply/response at least one week
before the next date of hearing.

4. In view of the significant environmental issues involved in the case invalved in the case Mr. Rahul
Khurana Advocate (Enrollment No. D/ 2183/ 2008) is appointed as Amicus Curiae also to assist this
Tribunal in just and proper adjudication of the matter. He be paid professional remuneration/fee of

Rs.25,000/- per hearing by UPPCB from the funds of environmental compensation deposited with it.

5. Ld. Amicus Curiae may visit the sites of concerned industries physically, if so considered necessary. All
the expenses to be incurred by learned Amicus Curiae in undertaking journey which will include boarding,
lodging and travelling expenses and also the expenses to be incurred in the preparation of the report etc.,
shall also be borne by UPPCB and it shall make the payment thereof from the funds of environmental
compensation deposited with it.

. ]
6. List on 24.02.2025 for further consideration.
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Form 8 (A)/BTH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR

Annexure 3

SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e ou ot ST g MTSR/SFTUiRT THTITIS UTed H3+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)

YT NS AT AT S AT ATRH
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, IR U= Y1 STt waerq T fafaw= fae, 2019 & srefie)

Applicant's Details
TSP T faavor
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company =T MZFN1221NIN0093
Name of the Applicant NAVEEN AGARWAL
DTN
Mobile No. Email ID. . ) " .
Hav 9897281631 paper.tirupatibalaji@gmail.com
Date of Birth Gender
09/09/1971 : Male
Nationality . ID as Address Proof
Indian JHTOT Aadhaar Card
Aadhaar Card Numb. 5025-1215-8794 Uploaded Aadhaar Card
adhaar Card Number e SuErs farar AT SMUR HTE
House No./Flat No./Building No. 9TH KM BHOPA ROAD MUZAFFARNAGAR
HPTH H0/We1C Ho/HA 1o
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TREEI/ERE Hffrd I tar Prades
District MUZAFFAR NAGAR fan Code 251001
S Uq
Designation DIRECTOR Company Name TIRUPATIBAALAIJI FIBERRS PVT.LTD
uq BT A . :
Company Address 9TH KM,BHOPA Authorization Letter
CaRGI ROAD,MUZAFFARNAGAR. LE}
Details of Existing Well
faera ou o1 fagzur
District Block Municipal Corporation/Nagar Palika Parishad,
g Muzaffar Nagar wfe Muzaffar Nagar
Plot No./Khasra No. OTH KM BHOPA ROAD.MUZAFFARNAGAR Municipality/Municipal Corporation N
Wi HE1 /GRS ’ TR U/ AR °
Ward No./Holding No. N/A Land Details
@ @ Yy &7 faavor
Particulars of The Existing Well
faemm pu ST =R
Date of Construction/Sinking of Well 15/04/1994 Type of the Well Tube Well/Bori
@ﬁﬁ'ﬁfﬂﬁﬁl’ U BT IR ube Well/Boring
Housing Pipe If An; Approx. Length of Housing Pipe (In Meter
uﬁulé%lp y Yes Pprox. gaﬂ using Pipe ( r) 46.00
Approx. Diameter of Housing Pipe (mm) Material of the Housing Pipe & Blank Pi
: T B ! aterial of the Housing Pipe ank Pipe .
gt 20000 Td W TSy Y anTh Pve
Strainer Details
TR &1 fagwor
Material of Strainer pVC Number of Strainer(s) 2
Egkirel
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)
PHEST R, Y- A fhat T w | YR W forat TgRTS a% )
1 46.00 52.00 6.00 200.00
2 52.00 56.00 4.00 200.00

‘Whether there has been Any Adverse Report
Approx. Depth of Well (In meter) Regarding Water Quality of the Well?
U B ST TS (WX H) 60.00 MRS Ja P UEAA S GGy HpE N0

whapa Raé @2

Give Particulars Regarding Water Quality of the Well N/A
faavor g

HU P AT Jora BT
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Details of Existing Pumping Device

fareram= uftihr Suwvur &1 faazur

Type of Pump to be Used R Length of Suction Pipe (In meter)
T R T AT T T TR Submersible WaRA IS B ) 46.00
Pump Capacity (In m3/hr) 60.00 Horse Power (H.P.) 33.00
Y &HdT (m3/hr) : gl uraR (@E ) :
Operational Device . Date of Energization

Electric Motor 30/04/1994

JUDIUT

Details of Utilization of Well

FU & SYIRT BT

Annual Running Hours

Purpose of the Existing Well .
e Industrial s SqaRT m% ﬁ) 3600.00

Eakal

Whether the Water Supplied in Well Area
Daily Running Hours Through Pipe Water Supply or Not?
g 10.00 T 8§ o7 B uguUSEgdE N
A | Fe 32

Recharge Required 216000.00 Total Ground water Extraction 216000.00
’ DAY ’
Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for
. Discharge of Effluent/Waste Water or Not?
Please Submit Mode of Treafment of Waste ETP INSTALLED BASED ON ACTIVATED S Y o T 3
Water/Effluent (For Industries) SLUDGE PROCESS EEN q§ Yes
SUFRIT e T STAR OIS W (ST 7Q) : ﬁuawaﬁéﬁamﬁwm/smﬁmw
WaTg 3 SFTITRY 10T U e H foran
AT § Sryar T
Upload NOC
ST FHTOTT SHUTS F¥
Whether Rain Water Harvesting Structure Any Other Information Which You Would
has been Constructed within the Premises? Like to Furnish
w1 afeR & quf wier Saa GIa=T BT No DS I TSR & MU GH PeATTRY VA
Frator o man @2 f
Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one
year from Issuing of NOC Date
TR fafy oY 3 A T a9 @ eraf¥ & iR I aut srar Jeae ST/ H19 BRI & RT3 10- S R e ' iw
Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day
Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day
Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories
Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs
Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.
Does industry cume under MSME? v
HT SN MSME F 3ierfa e g 2 e
MSME Certificate No. UPS8000346 MSME Certificate Issuance Date 21/08/2020
YHTUTT HET THUHYHAS TS & et 9t ol
MSME Certificate Validity 20/08/2030 Uploaded MSME Certificate
YHIOTGA P Aear 3ueite fRaT AT THTHTHS YOO
Type of MSME Medi
PTUPR ecium
Uploaded Affidavit N/A
MAY g7
Application Date
nae Rif 29/12/2021

Declaration by the Applicant

I do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁmﬁmﬁﬁamﬁﬁiwﬁﬁwmﬁaw%|ﬁWE%uﬁm%Tﬁmwmwmmmmmmawmﬂm&mﬁwm

I Agree/dgHd



Ground \Qapeggpartment Annexure 4

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC038113
VALID FROM 19/01/2022 TO 18/01/2027

Name of the Applicant NAVEEN AGARWAL
Address of the Applicant: 9TH KM BHOPA ROAD MUZAFFARNAGAR

TIRUPATIBAALAJI FIBERRS

Company Name: PVT.LTD Company Address 9TH KM,BHOPA ROAD,MUZAFFARNAGAR.
Serial No. of Application Form MZFN1221NIN0093 Date of Submission 27/12/2021
Specimen Signature of the User:
Location particulars:
District Muzaffar Nagar Block %\\I/I;l;rcmal Corporation/Nagar Palika Parishad, Muzaffar
J.L.No Plot No. 9TH KM BHOPA ROAD,MUZAFFARNAGAR
Municipality/Corporation No Ward No. N/A
Holding No. N/A
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 60.00 Electric Pump) 30/04/1994
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 46.00 {)A‘?e}l)lliox. Strainer Length (For Tube 0.00
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 33.00 Operational Device Electric Motor
Maximum Allowable Running
. . 3 .
Maximum Allowable Rate of Withdrawal (m°/hr.): ~ 60.00 Hours Per Day: 10.00
Maximum Allowable Annual Extraction of Ground 216000.00 Recharge Required: 216000.00

‘Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions
stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 216000.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this
registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days
prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

« Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer
should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
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2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :05/02/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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1052 Annexure 5
‘"U‘;P.'Pdllﬁti0n<COntrdllBoard ES

CONSENT ORDER
' Dated : 27/01/2020

2 t“é’UE.P,C,B/MuzaﬁapNagar(UPBCB'RO)/CT0/

TO ,

ARNAGARB01Y. . |

“Shri NAVEEN  AGARWAL |

‘M/s TIRUPATI BALAJI FIBRESLTD ‘ ,
“9th Km, Bhopa Road; Muzaffarnagar (U:P.), MUZAFFAR NAGAR,251001
 MUZAFFARNAGAR

Sub: . Consent under Seéﬁon 25/26 of f;I;hc'Whtéri‘(Prchnfién and control of Pollution) Act, 1974

(as amended) for discharge of.effluent to M/s. TIRUPATI BALAJI FIBRES'LTD
/ 2 ; :

Reference Application No :6210038 . Dated :27/01/2020

L

Copy tq: Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Nishi

For disposal of effluent into water body ar drain or land under The Water (Prevention and control of
Pollution)‘Act,1974 as amended (here in after referred as the act ) M/s. TIRUPATI BALAJI FIBRES
LTD is hereby authorized:by the board for discharge of their industrial effluent generated through

'ETP for irrigation/river-through drain and disposal of domestic effluent through septic tant/soak pit

subject to:general and special conditions mentioned in the annexure ,in refrence to their foresaid
application .« =i o e AT :

This consent is valid for the period from 01/01/2020 to 31/12/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right.and powers. to reconsider/amend any or-all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as'amended .
This consent is bé‘iﬁ_g,i'vssue_:dQWith.thc‘ permission of competent authority . .
s » Kumar / ‘::han
Chauhé’n 20200127

164426 +05°30°

For and on behalf of U.P. Pollution Control Board

CEO
C-3.

Enclosed : As ahove
(condition of consent):

1, Digitally signed
} by Nishi Kumae
Kumar /ihiwan
-~ Da1e:2020.01.27

Chau{bg 1 16:44:45 40520
CEO

C-3.

18
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Annexure to Consent issued to M/s.TIRUPATI BALAJI FIBRES L

‘Consent Order No. 6210038/ Water

3;

L tff;?:,lédi;w:r;omfcomkoL BOARD; LUGKNOW... .-

TD vide
Dated : 27/01/2020

. CONDITIONS OF CONSENT

T}ﬁs"con§cnt is valid for the nppro;lcd production capacity of Writing, Printing and Kraft Paper-150
MTD using waste paper as main raw material. ) T g
tioned above. Industry hall obtain prior

~ This consent is valid only for products and quantity men Y . hich
approval beforc making any modification in product/ process /fuel/ plant machinery failing whic

consent would be deemed void... - - _
e than the following :

The quantity of maximum daily effluent discharge should not be mor
=" “Effluent Discharge Details :
SNe | KindofEffulant | Maximum daily | Treatment facility and
s R S discharge,KL/day discharge point___|
e 3o 2R il " Domestic 7KLD Septic Tank
' o | sdndustridl 350 KLD - ETP
used ih process and domestic effluent

4

4(a)

4(b)

5.

de for collection of water ! . SLIC g
separately in closed water supply system. The treated domestic'and industrial effluent if discharged
outside the premises, if meets at the:end 'of final discharge point, arrangement shquld be made for
measurement of effluent and “for-collecting its s‘a’mple.-Except'the effluent informed in the
application for consent no other effluent s in the said arrangements for collection of
effluent. It should also’be:ensured that domestic effluent should not be discharged in storm water -

drain .~

Arrangcm't:nt shoﬁld be ma

fluent Should:b'erttreatcd in treatment plant so that the should be in conformity with

The domestic e 7
the following norms dated treated effluent . ,
R ___Domestic Effulant |
S.No Parameter Standard

1 — |__Quantity of Discharge , 7 KLD
2% T~ Total Suspended Solids |~ As per EP Rules 1986
3L CcoD B As per EP Rules 1986
4 BOD - As per EP Rules 1986
5  Total Suspended Solids
6 v Oil & Grease As per EP Rules 1986

The industrial effluent should be treated in treatment plant so that the treated effluent should be in

conformity with the following norms. . -
Industrial Effulant
S.No Parameter Standard
-1 Quantity of Discharge 350
2 . Total Suspended Solids As per EP Rules 1986
3 ggg As per EP Rules 1586
- T - .As per EP Rules 1986
se As per EP Rules 1986 |

ng;g?:t %‘}"ﬁ?éed i"d“" the processes, bleed water, 0661ing effluent and the effluent generated from
efﬂucntg so that 1': :}Iilou(l:c(il I:)lg rz:::ecr(l)t:;i?l:z i(})l (t)llll::dnbc treated before its disposal with treated industrial
Act, 1986 or otherwise mandatory . orms prescribed under The Environment (Protection)

- The meth ing i : . '
Indiancst::dgg:gggcit::gs &g‘::;g;ltaanrged%mcsnc effluent and its analysis should be as per legal
(Protection) Act, 1986. ndments/standards prescribed under The Environment
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The industry. will haye_;;to;@n&ure;qupliaiieé@fé.the permission from the CGWA before ground watee
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.. - TR B :

'glg 6industry ‘shall submit Environmental Statément in prescribed form Verule '_“0’-14 of E.P Rules

The mdustry shall corﬁply with various provisions of Air (Prevention and Control of Pollgti(‘)‘n) ;::ct
1981 -as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other

. applicable rules notified-under E-P. Act 1986.
10. - Jand on whick

>
T

Minimum 33% of the land on which unit is -stablished will be covered and properly mai“?ai“g‘f‘fby
the plantation of tall trees of suitable. species as per the guidelines set up by the Board vide its DI1ICe

Order hQ‘H-1<6405_7f2’,2'0[?-'013/02_ dt. 16/02/2018. The copy of this guideline is available at URL

htftpi//_vb{ww,uppt:b.com/pdf/Green-Belt-Guidle,_l 60218.pdf.

The:industry will ensure. the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCBiit: fi < 7 on , ; : :

Flow meter to be installed in all water abstraptiqn'_points and .usage of fresh water to be minimized.

The unit will ensure facility-to transmit data to CPCB server and submit a regular calibration

'_écili‘.t_it;lyt‘:_a'vte"’Of',EleCt‘f(ffl\:ll.ﬁ'gnﬁgtji'ggléjy; meter to the Board. = .. et R .
closure order is issued by CPCB or UPPCB against the unit, then CTO .issued earlier will remain

ended. during the closure period and after ensuring the compliance and after Tevocation of

closure order, theCTO will. automatically be effective with additional conditions mentioned in the
‘closure revocation order, - .. - ' : '

: Iridustry shall abide by the Adirvectio‘ns given by Hon'ble Court, Central Pollution Control Board and

UPPCB for protection-and safe guard of environment from time to time.

specific Conditions: .- -
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l-T}llxe unit shall maintain strict supervision on’fluctuations:in operating parameters with respect to
. each treatment unit of the Effluent treatment plant. s
~ 2-In compliance of the Central Pollution Conlt)x}"ol Board letter no. F. No. B-190193/WQM- dard
IUCPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge stancarts as
notified under the Environment (Protection) Rules, 1986 and onl){ the treated eff;gc_nt rlrllec uc]lgto e
effluent discharge norms notified under the Environment (Protection) Rules, 1986 1s allowe
-. gi'SI(‘:l:]arge. ) " b d . l . th duction process
=7 .. 3=The:unit will not use agro bascd raw materials in the produ ;
4-Themcglstrymll ens‘mge the continuous and uninterrupted data supply from the OCEEMS to the
" SPCB and CPCB server. ¥ AT
5-Flow meter to be installed in all water abstraction points and usage of fresh water to be rtr]umi;nnllzgg.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechan
24 x7 basts. T . ‘-
7-The industry will have to ensurc permission from the CGWA for ground water eﬁtractloq a{ldnlt
will be the responsibility. of the industry to comply with the various conditions of the permissio
taken. 3
8-If the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period. R A 14 of EP |
9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 ot & g
Rules 1986. g s ey o : I ‘ - " e .
10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB.
‘11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
Camera at the inlet, Aeration Tank; Secondary Clarifier and outlet of Effluent Treatment Plant for -
On Line Monitoring and its URL and password shall be provided to the UPPCB Control room.
12This consent is valid only for products and quantity mentioned above. Industry  shall
obtaim prior approval before making any modification in product/process /fuel/ Plant
machinery failing which consent would be deemed void. :
13-Industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble
High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
_Control Board for protection and safe guard of environment from time to time. - -
14-Industry shall.submit quarterly monitoring reports of treated effluent from a certified /
approved laboratory under E.P. Act 1986." = = o M e
15-Industry shall comply with various provisions-of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986. : :
16-The unit shall submit the audited balance sheet for the current year.
17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
- 16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is availableat URL, =~ - -
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf. - '

Nishi | Oigtallysigned
Y by Nishi Kumar

Issued with the permission of competent authority .
Kumar / ‘gyauhan
! . -D3ex2020.01.27
- Chauhdn 1e4s08+0s30

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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Annexure 6

1056
GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/W1H 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e $u ot SR gq WTIGR/SFTUlRT THTUIS UTel SR+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)

3ryar YT TEIATHD AT A6 D
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, SR U1 Y1 Sret waieA @t faforae= fae, 2019 & srefie)

Applicant's Details
Cal
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company BT MZFNO0721NIN0036
Name of the Applicant MANISH KAPOOR
DTN
Mobile No. Email ID.
e 7_;]“ 9837820000 Sl meenupaper@gmail.com
Date of Birth Gender
28/04/1971 o Male
Nationality Indi ID as Address Proof Aadhaar Card
ndian m%ﬂ adhaar Car
Uploaded Aadhaar Card
Aadhaar Card Number 6101-5569-9235 T T SR BTS
House No./Flat N.u./Buildil'lg No. 272, New Mandi Dakshini Bhopa Road,
HPTH H0/Welc H0/HIT 10 Muzaffarnagar
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TR/GEN/GRE I ar Prades
Distriet MUZAFFAR NAGAR Fin Code 251002
EEL
Designation Company Name
e DIRECTOR BT M/s MEENU PAPER MILLS PVT LTD
Company Address Authorization Letter
: STl 9.5 Km, Bhopa Road, Muzaffarnagar uireR U3
Details of Existing Well
o u o1 faaRor
District . Block Municipal Corporation/Nagar Palika Parishad,
o[ Uq Muzaffar Nagar Muzaffar Nagar
Plot No./Khasra No. 9.5 Km. Bhopa Road. Muzaff Municipality/Municipal Corporation v
wie WSATRETRT H&T -2 m, Bhopa Road, Muzallarmagar TR AR s
‘Ward No./Holding No. Land Details
are e, = N/A yfty &1 Rawu
Particulars of The Existing Well
faemm= gusTSERT
Date of Construction/Sinking of Well 14/01/2016 Type of the Well Tube Well/Bori
U @ fAmfor BY BT YHR ube Well/Boring
Housing Pipe If Any
e d No
Strainer Details
TR &1 fagwor
Material of Strainer Number of Strainer(s)
Iron B ST 2
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)
PHEST WA YER A RIS W YR A TGRS P )
1 83.00 89.00 6.00 150.00
2 89.00 95.00 6.00 150.00
‘Whether there has been Any Adverse Report
Approx. Depth of Well (In meter) Regarding Water Quality of th? Well.?
FURT IR j 100.00 FEY S oA P T Feay Awg - NO

Give Particulars Regarding Water Quality of the Well
faavor g

U B STeid Torad BT

whaga o @2

N/A
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Details of Existing Pumping Device

fareram= uftihr Suwvur &1 faazur

Type of Pump to be Used Sub ibl Length of Suction.Pipe (In meter)
u"ql"rnﬁrﬁﬁﬁaﬁwwm ubmersibie | UIRY

P.ump Capacity (In m3/hr) 85.00 H‘9rse Power (H.P.)

Y &HdT (m3/hr) : gl uraR (@E )

Operational Device

JUDIUT

. Date of Energization
Electric Motor

Details of Utilization of Well

FU & SYIRT BT

Annual Running Hours

Purpose of the Existing Well Industrial

EELISELE ndustna
Whether the Water Supplied in Well Area

Daily Running Hours Through Pipe Water Supply or Not?

2 9.00 1 & § ol B ISY Semgfd &

A | Fe 32

Recharge Required 227276.00 Total Ground water Extraction

st smaxa® @ i Fa Yo FeRh

Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for

Please Submit Mode of Treatment of Waste Discharge of Effluent/Waste Water or Not?

: WASTE WATER TREATED IN EFFLUENT ¥ b T ITR W W UgwuT
Water/Effluent (For Industries)
A Y TR ¥ @Ry | RCATMENTPLANT. ﬁmaw IS 9 3rafrg yare Sy e

WaTg 3 SFTITRY 10T U e H foran
AT § Sryar T

Upload NOC

ST FHTOTT SHUTS F¥

Whether Rain Water Harvesting Structure Any Other Information Which You Would

has been Constructed within the Premises? Like to Furnish

T URER H Ui o Haa= Gea 1 a1 Yes = St 31T QT BT A8

Frator o man @2

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one
year from Issuing of NOC Date

TR fafy oY 3 A T a9 @ eraf¥ & iR I aut srar Jeae ST/ H19 BRI & RT3 10- S R e ' iw

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

Capacity of Structure, Constructed for Rain Water Harvestmg ( M3 ) 6814.25
an?m%mﬁ%g AT BT & (Ho?) ’

Does industry come under MSME?

1IN MSME & feflel STaT @ ? Yes

MSME Certificate Nn._ DYAM-UP-58-0003912 MSME Certificate Issuance Date
O S u -UP-58- THTOTOA & 3 fafy

MSME Certificate Validity 21/04/203 Uploaded MSME Certificate
TS B derar 1/04/2031 T IO

T f MSME

ype o BB Medium
Uploaded Affidavit
MUY g

Application Date
ensaqﬁfﬁr

03/07/2021

Declaration by the Applicant
3TACH R 3G

42.00

20.00

22/01/2016

2754.00

234090.00

WE COMMIT TO COMPLY WITH ALL THE
TERMS AND CONDITIONS OF NOC.

CICNONONC)

22/04/2021

I do hereby declare that the particulars furnished herein above are correct and true . [ understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and

investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁwmmg%wﬁﬁwﬁmﬁaw%|ﬁwg%uﬁmm$aﬁm%&ﬁtﬁwm
S T gRm

I Agree/dgHd

THaROT 3T U T T TRT ST/ RREIHRUT i/ fhy
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Form 8 (A)/BTH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e ou ot ST g MTSR/SFTUiRT THTITIS UTed H3+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)

YT NS AT AT S AT ATRH
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, IR U= Y1 STt waerq T fafaw= fae, 2019 & srefie)

Applicant's Details
TSP T faavor
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company =T MZFNO0721NIN0035
Name of the Applicant MANISH KAPOOR
DTN
Mobile No. Email ID. . )
ETrd 9837820000 meenupaper@gmail.com
Date of Birth Gender
28/04/1971 : Male
Nationalit; ID as Address Proof
\ ol Indian ﬁﬁ'l;l WII:;T r Aadhaar Card
Aadhaar Card Numb. 6101-5569-9235 Uploaded Aadhaar Card
adhaar Card Number 0% SuErs farar AT SMUR HTE
House NOJFlat N_O-/B“ildil_lg No. 272, New Mandi Dakshini Bhopa Road,
HPTH H0/9 H0o/HIT Ho Muzaffarnagar
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TREEI/ERE Hffrd I tar Prades
District MUZAFFAR NAGAR fan Code 251002
S Uq
Designation DIRECTOR Company Name M/s MEENU PAPER MILLS PVT LTD
g BT AH s
Company Address b d i Authorization Letter
: STl 9.5 Km, Bhopa Road, Muzaffarnagar UIRreR u3
Details of Existing Well
faera ou o1 fagzur
District Block Municipal Corporation/Nagar Palika Parishad,
g Muzaffar Nagar wfe Muzaffar Nagar
Plot No./Khasra No. 9.5 Km. Bh Road. MuzafF Municipality/Municipal Corporation v
Wie ISATRGTRT H&T - m, Bhopa Road, Muzallarnagar TR e/ AR es
Ward No./Holding No. N/A Land Details
/eI we Yy &1 faavor
Particulars of The Existing Well
faemm pu ST =R
Date of Construction/Sinking of Well 09/05/2015 Type of the Well Tube Well/Bori
@ﬁﬁ'ﬁfﬂﬁﬁl’ U BT IR ube Well/Boring
Housing Pipe If Any
a2 No
Strainer Details
VR &7 faawor
Material of Strainer I Number of Strainer(s) 2
ron VR Bt HE
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)
PHIEST WA, YR W fra-t Tges w , YR W fora-it g a wiifta § ¢fter 1N i
1 83.00 89.00 6.00 150.00
2 89.00 95.00 6.00 150.00
‘Whether there has been Any Adverse Report
Approx. Depth of Well (In meter) Regarding Water Quality of th? .VVell.?
FUE A TEE (Hex B) 100.00 MU S TAP AT Fady FwE N
ufaga Ui 82
Give Particulars Regarding Water Quality of the Well NA
U B ST Tora BT
Details of Existing Pumping Device
fareram dfthr Sueor @1 faavor
Type of Pump to be Used . Length of Suction Pipe (In meter)
T R T AT T TP Submersible WA U B ) 42.00



Pump Capacity (In m3/hr)
TY &HdT (m3/hr)

Operational Device
SUDBROT

Details of Utilization of Well

Y F IR BT fagwor

Purpose of the Existing Well
TU DT I

Daily Running Hours

Recharge Required
kICREED

Please Submit Mode of Treatment of Waste
Water/Effluent (For Industries)
ot

ST B ITER W (@AY

Upload NOC

SFETYRI THTUIIS 3(UaS HY

‘Whether Rain Water Harvesting Structure
has been Constructed within the Premises?
Eal qut S g TR BT
forafor fear mar @2

1093......

80.00

Electric Motor

Industrial

9.00

209186.00

WASTE WATER TREATED IN EFFLUENT
TREATMENT PLANT.

B uTaR (TEt,)

Date of Energization
fafx

Annual Running Hours

Whether the Water Supplied in Well Area
Through Pipe Water Supply or Not?

w1 89 W 5 B I SATgfd &
aTeEH A gt B2

Total Ground water Extraction

P S

Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for
Discharge of Effluent/Waste Water or Not?
el ¢ o R IR eI g
frea S & Srufre waTe/3rafiie 9«
YaTE B¢ SFTYRT YHT0T U UT v forar
T Syt T

Any Other Information Which You Would
Like to Furnish

B 3 S 1T TG HEAT AR

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one

year from Issuing of NOC Date
TSR

fafr ot B3 | T af F} erafl & Wiar Ifa quf srer Fea= GeaET/ A19 B R $ e 3 10- F IR Aie wrg iw

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where

ground water requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government

approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban

Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

Ca%)acltv of Structure, Constructed for Rain Water Harvestmg ( M3 )

oo & w99 gg Al

Does industry cume under MSME?

T IART MSME & 3ieiie ST 2

MSME Certificate No.
YHTOA =11

MSME Certificate Validity
THTOTIS Y Jear

Type of MSME
PIUPR

Uploaded Affidavit
RILCRE]

Application Date
angaqﬁﬁx

TRAT Y &rar ((Hiod

°%)

Yes

UDYAM-UP-58-0003912

23/04/2031

Medium

6814.25

MSME Certificate Issuance Date

vt 3 fARfea 9 fafy

Uploaded MSME Certificate
sgars far

™ LILLE]

06/07/2021

Declaration by the Applicant

gRT

20.00

14/05/2015

2700.00

216000.00

WE COMMIT TO COMPLY WITH ALL THE
TERMS AND CONDITIONS OF NOC.

24/04/2021

I do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

3 TR i BeaT § R SR R T Ravu wdt a g 2 | 3 o § b At o s &

R et 1t TR R SWRIe faeRur

S A g
I Agree/dgHd

S YR T &t BRI SHTAEARTREHRUT S/ fog
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Annexure 7
Ground \Qapelquartment

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC042440
VALID FROM 27/07/2021 TO 26/07/2026

Name of the Applicant MANISH KAPOOR

Address of the Applicant: 272, New Mandi Dakshini Bhopa Road, Muzaffarnagar

Company Name: M/s MEENU PAPER MILLS PVTLTD  Company Address 9.5 Km, Bhopa Road, Muzaffarnagar
Serial No. of Application Form MZFN0721NIN0036 Date of Submission 01/07/2021

Specimen Signature of the User:

Location particulars:

District Muzaffar Nagar Block Municipal Corporation/Nagar Palika Parishad,

Muzaffar Nagar
J.L. No Plot No. 9.5 Km, Bhopa Road, Muzaffarnagar
Municipality/Corporation Yes ‘Ward No. N/A
Holding No. N/A
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 85.00 Electric Pump) 22/01/2016
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 @&5’5“"' Strainer Length (For Tube
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 20.00 Operational Device Electric Motor
Maximum Allowable Running Hours
Maximum Allowable Rate of Withdrawal (m>/hr.): 85.00 Peerl)a;: i unning How 9.00
Maximum Allowable Annual Extraction of Ground 234090.00 Recharge Required: 227276.00

Water:
« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 227276.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in

the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this
registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days
prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer
should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry



1 1061 : :

2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :14/12/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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Ground \Qaper i;epartment

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC015889
VALID FROM 27/07/2021 TO 26/07/2026

Name of the Applicant MANISH KAPOOR

Address of the Applicant: 272, New Mandi Dakshini Bhopa Road, Muzaffarnagar

Company Name: M/s MEENU PAPER MILLS PVTLTD  Company Address 9.5 Km, Bhopa Road, Muzaffarnagar
Serial No. of Application Form MZFNO0721NIN0035 Date of Submission 01/07/2021

Specimen Signature of the User:

Location particulars:

District Muzaffar Nagar Block Municipal Corporation/Nagar Palika Parishad,

Muzaffar Nagar
J.L. No Plot No. 9.5 Km, Bhopa Road, Muzaffarnagar
Municipality/Corporation Yes ‘Ward No. N/A
Holding No. N/A
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 80.00 Electric Pump) 14/05/2015
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 @&5’5“"' Strainer Length (For Tube
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 20.00 Operational Device Electric Motor
Maximum Allowable Running Hours
Maximum Allowable Rate of Withdrawal (m>/hr.): 80.00 Peerl)a;: i unning How 9.00
Maximum Allowable Annual Extraction of Ground 216000.00 Recharge Required: 209186.00

Water:
« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 209186.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in

the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said

user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

In case of any change of ownership of the existing well, fresh registration has to be obtained.

No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the

Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this
registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days
prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer
should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
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2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :19/11/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature

29



1064 Annexure 8

— U.P. Pollution Control Board

%ﬁ
CONSENT ORDER

Ref No. - Dated : 15/01/2020
67140/UPPCB/M uzaffar Nagar (UPPCBRO)/CTO/

water MUZAFFARNAGAR/2019
To,
Shri MANISH KAPOOR
M/s MEENU PAPER MILLSPVT LTD
9.5 km stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. MEENU PAPER MILLSPVT LTD

Reference Application No :6042621 Dated :15/01/2020

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. MEENU PAPER MILLS
PVT LTD is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
NlSh] Digitally signed
by Nishi Kumar

Kumar  chauhan
Date: 2020.01.15

Chauhan 12:5937 +0530'

For and on behalf of U.P. Pollution Control Board

CEO
C-3.

Enclosed : Asabove
(condition of consent):
Nishi Digitally signed

Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Kurnar | Cosumar

Date: 2020.01.15
Chauhan 12:se:s3+0s30

CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/sMEENU PAPER MILLSPVT LTD vide

Consent Order No. 6042621/ Water

4(a)

4(b)

Dated : 15/01/2020
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Kraft Paper- 150 MTD using Waste
Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL /day discharge point
1 Domestic 3 KLD Septic Tank
2 Industrial 300 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Par ameter Standard

1 Quantity of Discharge 3 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per Board Norms
2 BOD As per Board Norms
3 COD As per Board Norms
4 Oil & Grease As per Board Norms
5 Quantity of Discharge 300 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in al water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-1n compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
[1/CPCB/P& P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 x7 basis.

7-Theindustry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries’ formulated by CPCB.
11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.

12This consent isvalid only for products and quantity mentioned above.Industry shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders/ directions issued by Hon’ ble Supreme Court Hon' ble

High Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of thisguidelineis available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.
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I ssued with the permission of competent authority .

. . Digitally signed
Nishi by Nishi Kumar
K mar Chauhan
uma Date:

2020.01.15
Cha u ha n 13:00:22 +05'30"

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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Annexure 9

Ground Water Department

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (B)
[See rule 14(1)]

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF WELL FOR ANY
COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK USER IN NOTIFIED AND NON-

NOTIFIED AREA

SFTYRI THTUT U & AAI-BR0T BT 3de U

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

Applicant's Details

Cal
Type of Applicant . Application Number
PIUPR Behalf of Firm/Company =T MZFNO0223RINO128
Name of the Owner
ST DIVESH BANSAL
Mobile No. Email ID. R .
Hav 7417590988 rajumzn@gmail.com
Date of Birth Gender
P D 25/03/1974 : Male
Nati lit ID as Add Proof
oty Indian a8 W;::ségroo Aadhaar Card
Uploaded Aadhaar Card
Aadhaar Card Number 6430-1059-0338 JUeTS faT T YR $TS
House No./Flat No./Building No. 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, Locality/Village
HBTH H0/WeIC Ho/HIT Ho UTTAR PRADESH HedIANg
City/Town/Post Office State
TR/ MUZAFFARNAGAR g Uttar Pradesh
District Pin Code
S UE MUZAFFARNAGAR 251001
. . M/s SHREE
Designation DIRECTOR Com ”g%‘“e BHAGESHWARI
o PAPERS PVT LTD
Company Address Authorization Letter
Sl 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR S
Details of Existing Well
o™ U &1 fdavor
Municipal
District Block Corporation/Nagar
e Muzaffar Nagar Eacd Palika Parishad,
Muzaffar Nagar
Plot No./Khasra No. Municipality/Municipal Corporation
Wiie G REERT T&IT 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR TR U AR N/A
‘Ward No./Holding No. N/A Land Details
até e e wen ot
Location Coordinat Uploaded Google / Toposheet Map
ocation Coordinates 20.469693 77.790258 Seits a1 AT U BT T / Earite
R @iy
Particulars of The Existing Well
e U 1 =R
Date of Construction/Sinking of Well Type of Well .
Ea )} Prafor Rfr 06/02/1995 UPTIPR Tube Well/Boring
Discharge of Tube Well (cum./hr)
Cal ﬁ?:%q (cum./hr)
Housing Pipe If Any
R No
Strainer Details
TR BT faavor
Material of Strainer Number of Strainer(s)
Iron ;@I 4
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)
PAITBT  WR, Y-wR A e s w VR, Y-&R A frai 7e1s a6 0]
1 112.00 118.00 6.00 250.00
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2 118.00
3 150.00
4 168.00

=0 1069

156.00

174.00

6.00 250.00
6.00 250.00
6.00 250.00

Whether There has been Any Adverse
Report Regarding Water Quality of the

Approx. Depth of Well (In meter) 180.00 Well? No
7 g FIT Y F 5 $I UG F Gy A DIg
widpa Rad 82
Ground Water Level (In meter) 10.00
Yold wR :
Details of Existing Pumping Device faerum dfthr Susur &1 faazor
T f P to be Used P C ity (In m3/h
e S Copei Q)
Horse Power (H.P.) 25.00 Length of Suction Pipe (In meter) 50.00
TR @a.d) | HER UIgY Bt :
Operational Device X Date of Energization
JTHIT Electric Motor 11/02/1995
Details of Utilization of Well
FU & SUGRT BT faor
Purpose of the Existing Well Annual Running Hours
o T ;'%;qg,, Industrial it G F o 307195
‘Whether the Water Supplied in Well Area
Daily Running Hours Through _Pipe Water Supply or Not?
L) 917 T &5 § ol B gy wergfd & | No
AT A g 32
Recharge Required 0.00 Total Ground water Extraction 402425.45
STagD . DA Yo :
Please Mention Whether Obtained NOC
from Uttar Pradesh Pollution Control
Board for Discharge of Effluent/Waste
i 9
Please Subm.lt Mode of Treatment of Waste Water/Effluent WASTE WATER TREATED IN EFFLUENT TREATMENT Water or Not?
(For Industries) PLANT maﬁaa&%wmm Yes
SUFRTE e PT IUAR T W (ST 29 ST PR 9 & SraRrg ware/
JUTRIT STl WaTg ¥ SHTAfRI YHIO T
W R fora T § Srar e
Upload NOC Length of Section Pipe (in Meter) 50.00
SATURT THTOTTS STels Y R UISY St .
‘Whether Rain Water Harvesting Structure has been Any Other Information Which You WE COMMIT TO
Constructed within the Premises? ‘Would Like to Furnish COMPLY WITH ALL
T # quf srer e Gea=T &1 Frafor fearmar | Yes P 3G SR Sl 3ATT UG ST g‘gﬁgfﬁgg?g?
& AT NOC.
Capacity of Structure, Constructed for Rain Water Harvesting ( M3 ) 804850.00
zm?aa%imq%g TR BT grar (o) :
When N.O.C. is not valid at the date of filling the application
v THIO O yA AR A A ad R
Date of Expiry of N.O.C 30/07/2020 Date of filling application for renewal 16/06/2020
Any clarification Report Reason For Pendency
affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where ground water
requirement is up to 10 m3/day
Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply agency in cases where
requirement of ground water is more than 10m3/day
Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government approved laboratories
Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban Affairs
Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified areas shall have to
d ily submit impact t report of existing/ proposed ground water withdrawal on the ground water regime and also socio-economic impacts report
prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.
Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details submitted at the time of filling up application for grant of
N.O.C. will be done.
10 ¥UA & ATRIFPR THY YR TR ITY T Y P31 & o 33 o1 § R oz Sfeafaa 2 i smmafRy ymmors wme a3 3 WX T 31de 19 IR
e P TS TGN & favg smde® gRT 3u ¥ el UeR & Iqara/ufad- 78t frg wgi | |
NOC Issued By:
ST wHTOT O (GRT )
Central Ground Water Authority / Ground Water Department Uttar Pradesh v
e 5 / i} ST FYUTT SR SR WP R es
Certificate Numb I Dat
bhnintrbael CGWA/NOC/IND/ORIG/2018/3944 NV 31/07/2018

YHTOTOS H&=&AT

Expiry Date
aifew af

30/07/2020

Upload Certificate
LUILLE]
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Does industry come under MSME ?

T FLRT MSME & 3feiid T § 2 No

Uploaded Affidavit
RICKE]

Application Date
&nsE? Ry 03/02/2023

affidavit on non judicial stamp paper of
Rs, 10 that compliance of conditions
Reason for renewal of N.O.C. imposed about capacity of RWH to be
Eq'&ﬁ'\‘ﬁ & TTBIT BT HRUT TRANSFER OF CGWA TO UPGWD. installed and compliance of any other
conditions imposed at the time of grant of
N.O.C. have been made.

Against Case No

Declaration by the Applicant
GRT3q

I do hereby declare that the particulars furnished here in above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled ..

ﬁwmﬁﬁamﬁ%wﬁﬁmﬁmﬁaw%|ﬁm§ﬁ?qﬁmu3?g%§mmwmwm TaRT S TR T Al TR S RTSREHRT Srdiarel/ e fapw

I Agree/H TgHd g
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Ground Water Department

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (B)
[See rule 14(1)]

APPLICATION FOR RENEWAL OF NO-OBJECTION CERTIFICATE FOR SINKING OF WELL FOR ANY
COMMERCIAL OR INDUSTRIAL OR INFRASTRUCTURAL OR BULK USER IN NOTIFIED AND NON-

NOTIFIED AREA

SFTYRI THTUT U & AAI-BR0T BT 3de U

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

Applicant's Details
Cdl

Type of Applicant

Behalf of Firm/Company

Application Number

MZFN0223RIN0129

PTUPR |1
Name of the Owner
ST DIVESH BANSAL
Mobile No. Email ID. . .
Hav 8868002999 ashishspul@gmail.com
Date of Birth Gender
P D 25/03/1974 : Male
Nationality . ID as Address Proof
Indian T %ﬂ Aadhaar Card
Uploaded Aadhaar Card
Aadhaar Card Number 6430-1059-0338 TS T T YR FTS
House No./Flat No./Building No. 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR, Locality/Village
HPTH HO/FeTC Ho/HIT HO UTTAR PRADESH HedIANd
City/Town/Post Office State
TR/ MUZAFFARNAGAR g Uttar Pradesh
District Pin Code
S UE MUZAFFARNAGAR 251001
M/s SHREE
Designation Company Name BHAGESHWARI
I DIRECTOR U=t BT AT PAPERS PVT LTD UNIT
)
Company Address Authorization Letter
: ST 9TH KM STONE, BHOPA ROAD, MUZAFFARNAGAR w3
Details of Existing Well
faermm™ U o1 faaror
s Municipal
gl_;t;ac.t Muzaffar Nagar ;‘{%‘; Corporation/Nagar Palika
Parishad, Muzaffar Nagar
Plot No./Khasra No. OTH KM STONE. BHOPA ROAD. MUZAFFARNAGAR Municipality/Municipal Corporation NA
wiie HSIT/GHRT ST g g TR Uf® /AR
‘Ward No./Holding No. Land Details
I1E HEI/RifeET oEn N/A yfrar
Location Coordinat Uploaded Google / Toposheet Map
ocation Coordinates 29.469693 77.790258 SIS 2t a1 FU 1 e /
auiite Ag
Particulars of The Existing Well
e U 1 =R
Date of Construction/Sinking of Well Type of Well R
Ea )} Prafor Rfr 09/05/2009 PUPTIPR Tube Well/Boring
Discharge of Tube Well (cum./hr)
Cal ﬁ?:%q (cum./hr)
Housing Pipe If Any
aR e No
Strainer Details
TR BT faavor
Material of Strainer I Number of_ Strainer(s) 4
ron Eakire:|

HH BT
1 98.00

TR W

VR, Y-&R A frai 7e1s a6
104.00

6.00

S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)

W, Y-&R A frait g

250.00
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2 104.00 6.00 250.00
3 163.00 169.00 6.00 250.00
4 169.00 175.00 6.00 250.00
Whether There has been Any Adverse
Report Regarding Water Quality of the
Approx. Depth of Well (In meter) 180.00 Well? No
T 0 ' 1 HY oI P Ura b Hay A
1 wfapa ROd 82
Ground Water Level (In meter) 10.00
Yold wR .
Details of Existing Pumping Device faerT tftivT Suesor &7 faavor
g ping
Type of Pump to be Used R Pump Capacity (In m3/hr)
T R T ATl U T ST Submersible U & (m3/hr) 125.00
Horse Power (H.P.) 25.00 Length of Suction Pipe (In meter) 50.00
ureR (QE.Ut) : TR T @ ; !
Operational Device ) Date of Energization
JTHIT Electric Motor 16/05/2009
Details of Utilization of Well
FU & SUGRT BT faor
Purpose of the Existing Well Annual Running Hours
e FUDT ;l%?l'q% Industrial it G o o 3467.25
‘Whether the Water Supplied in Well
. . Area Through Pipe Water Supply or
Daily Running Hours 1035 Not? No
’ FaT & § 5T PI SYfef urgy Sraryfef
FureH A A R
Recharge Required 0.00 Total Ground water Extraction 433406.25
et amawas & : FA Y= :
Please Mention Whether Obtained NOC
from Uttar Pradesh Pollution Control
Board for Discharge of Effluent/Waste
Pl itM f Ti f ?
Wotor /f:l;tl;::;: h (l‘?’g: n d“rse;;:;;’"' of Waste WASTE WATER TREATED IN EFFLUENT TREATMENT %;‘;Tr g%%aﬁ‘ U ——— Yes
: PLANT 1
JUFRTE T BT ITAR YOIt WX (ST 89) g Py Y @ Srafrg ware
SUfTY ST UaTE &g SATATR FHI0 UF
AT ¥ fora T & Sruar e
Upload NOC Length of Section Pipe (in Meter)
SFTIRI THATUITS TS BY R TR B 50.00
‘Whether Rain Water Harvesting Structure has been Any Other Information Which You WE COMMIT TO
Constructed within the Premises? ‘Would Like to Furnish COMPLY WITH ALL
w1 ® quf s g T= o1 foafor fearman | Yes DI 3 PRI &Y 3MY UG FIAT | THE TERMS AND
2 qEdE CONDITIONS OF NOC.
g;;-acity of Structure, Constructed for Rain Water Harvesting ( M3 ) 866812.00
Eckaeec TR BT &rar (Hio®) :
‘When N.O.C. is not valid at the date of filling the application
9 SETART JHIT U WA B R T T @
Date of Expiry of N.O.C 24/09/2020 Date of filling application for renewal 15/09/2020

Any clarification Report

Reason For Pendency

affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where ground water

requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply agency in cases where

requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government approved

laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban Affairs

© 000

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified areas shall have to

dat,

ily submit impact

prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

report of existing/ proposed ground water withdrawal on the ground water regime and also socio-economic impacts report

©

Affidavit on non judicial stamp paper of Rs, 10 that no alteration/ modification of well against the details submitted at the time of filling up application for grant of

N.O.C. will be done.

10 YA & AP AR W TUR TR Y T Y B P (a3 fad Wra & R g 3fcafaa 8t for ARy wamorgs uie 574 89 4R 7Y 8ided U9 W)
M 3 TS ISR & favg smae® gRT 3u & 5l yoR & Feara/afiad 7t frg smgit |
NOC Issued By:
SR THTOT 9 (GRT ffe)
Central Ground Water Authority / Ground Water Department Uttar Pradesh
yef st 1 4T STt R IR TW SRR Yes

Certificate Number Issue Date
YHTOS S&T CGWA/NOC/IND/ORIG/2018/4142 25/09/2018
Expiry D 1 ifi

Xpiry ﬁfzge 24/09/2020 Upload Certificate
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Does industry come under MSME ?

T FLRT MSME & 3feiid T § 2 No

Uploaded Affidavit
R7UY U ets fmar

Application Date
&nsE? Ry 03/02/2023

affidavit on non judicial stamp paper of
Rs, 10 that compliance of conditions
Reason for renewal of N.O.C. imposed about capacity of RWH to be
Eq'&ﬁ'\‘ﬁ & TTBIT BT HRUT TRANSFER OF CGWA TO UPGWD. installed and compliance of any other
conditions imposed at the time of grant
of N.O.C. have been made.

Against Case No

Declaration by the Applicant
GRT3q

I do hereby declare that the particulars furnished here in above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
_ . investigation or thglreaﬁer, my application/registration is liable to be rejected/cancelled ..
H UagarT Nifd a1 § 6 SR fad MU fyavor w6t @ g & | & San § % ofe s usaa & memsﬁaﬁmmqﬁmaﬂv&nﬁﬂmwmm
S i R

I Agree/H TgHd g
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1074 Annexure 10

Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/

COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG040900
VALID FROM 18/03/2023 TO 31/07/2025

Registration No.: 202302000070

Name of the Owner DIVESH BANSAL

9TH KM STONE, BHOPA ROAD,

Address of the Applicant MUZAFFARNAGAR, UTTAR PRADESH Application Form Serial No. MZFN0223RIN0128

Date of Submission 03/02/2023 Specimen Signature

Company Name LMT/]S) SHREE BHAGESHWARI PAPERS PVT Company Address i;[l"lI;IZIEI;:AFi”lI“{?\II\A%E]I;[OPA ROAD,
Location Particulars

District Muzaffar Nagar Block Municipal Corporation/Nagar Palika

Parishad, Muzaffar Nagar

9TH KM STONE, BHOPA ROAD,

Plot No./Khasra No. MUZAFFARNAGAR Municipality/Corporation N/A
Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 06/02/1995

Type of Well Tube Well/Boring Depth of the Well (In meter) 180.00
Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 131.00
Date of Energization (In Case of Electric Pump) 11/02/1995

Approx. Strainer Length (For Tube Well) 0.00 Diameter (For Dug Well) 0.00
rﬂ‘;’/‘;’:;’m Allowable Rate of Withdrawal 131.00 Maximum Allowable Running Hours Per Day: 9.17
Maximum Allowable Annual Extraction of Ground Water (m3/year): 402425.45
Reason for renewal of N.O.C.

.3, ¥ TR FTHRO TRANSFER OF CGWA TO UPGWD.

Against Case No Recharge Required: 0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.
« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

Conditions

(1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
(2) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.

e (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having telemetry
system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted

by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
(5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands.
(6) In case of any change of ownership of the existing well, fresh registration has to be obtained.

the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration.

« (8) In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage,

this registration is liable for cancellation.

e (9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety

days prior to expiry of its validity.

¢ (10) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with

that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis.
(11) Guidelines for Installation of Piezometers and their Monitoring

water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC:

o« The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should

be about 4” to 6.

o+ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

« *No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0

(3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission

(7) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for
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2 1075 1 0

3 50- 500 1 0 1

4 >500 2 0 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

* The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

« All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph

Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o+ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this

permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber

of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of

completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through
appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be
mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation
well) shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/
wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,

pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list)

need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit

the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by

District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utilized for toilet

flushing, car washing, gardening etc.

Date :08/06/2023

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh
Form 8 (E)

[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF EXISTING WELL FOR INDUSTRIAL/

COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: REG031479
VALID FROM 18/03/2023 TO 31/07/2025

Registration No.: 202302000071

Name of the Owner DIVESH BANSAL

9TH KM STONE, BHOPA ROAD,

Address of the Applicant MUZAFFARNAGAR, UTTAR PRADESH Application Form Serial No. MZFN0223RIN0129

Date of Submission 03/02/2023 Specimen Signature

Company Name LMT/]S) SL];II\II(II%E I;HAGESHWARI PAPERS PVT Company Address i;[l"lI;IZIEI;:AFi”lI“{?\II\A%E]I;[OPA ROAD,
Location Particulars

District Muzaffar Nagar Block Municipal Corporation/Nagar Palika

Parishad, Muzaffar Nagar

9TH KM STONE, BHOPA ROAD,

Plot No./Khasra No. MUZAFFARNAGAR Municipality/Corporation N/A
Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of the Well 09/05/2009

Type of Well Tube Well/Boring Depth of the Well (In meter) 180.00
Purpose of well Industrial Assembly Size(For Tube Well)

Strainer Position (For Tube Well)

Type of Pump Used Submersible H.P. of the Pump 25.00
Operational Device Electric Motor Rate of Withdrawal (m3/hr.) 125.00
Date of Energization (In Case of Electric Pump) 16/05/2009

Approx. Strainer Length (For Tube Well) 0.00 Diameter (For Dug Well) 0.00
rﬂ‘;’/‘;’:;’m Allowable Rate of Withdrawal 125.00 Maximum Allowable Running Hours Per Day: 1035
Maximum Allowable Annual Extraction of Ground Water (m3/year): 433406.25
Reason for renewal of N.O.C.

.3, ¥ TR FTHRO TRANSFER OF CGWA TO UPGWD.

Against Case No Recharge Required: 0.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.
« Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

Conditions

(1) Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
(2) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

of the Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization.

e (4) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters(conforming to BIS/ IS standards) having telemetry
system in the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted

by the said user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters
(5) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands.
(6) In case of any change of ownership of the existing well, fresh registration has to be obtained.

the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration.

« (8) In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage,

this registration is liable for cancellation.

e (9) The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety

days prior to expiry of its validity.

¢ (10) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with

that of the pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis.
(11) Guidelines for Installation of Piezometers and their Monitoring

water quality testing whenever needed. General guidelines for installation of piezometers are as follows for compliance of NOC:

o« The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer should

be about 4” to 6.

o+ The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometer are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

« *No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

. Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0

(3) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission

(7) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of

Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for
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2 1077 1 0

3 50- 500 1 0 1

4 >500 2 0 2

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter up to two decimals.

* For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.

* The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.

« All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph

Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

o+ The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It. capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.

« + A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

* Any other site-specific requirement regarding safety and access for measurement may be taken care of.

(11) Any other condition(s) that may be imposed by the concerned Authority.

(12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this

permit is liable for cancellation.

(13) Any other condition imposed by the concerned Authority

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:

i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.

ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.

iii) All industries abstracting ground water in excess of 100 m?/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber

of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of

completion of the same to Ground Water Department, Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through
appropriate means.

« iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be
mandatory for industries drawing/ proposing to draw more than 10 m3/day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation
well) shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/
wells. Monthly water level data shall be submitted online to the Ground Water Department, UP.

« v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,

pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list)

need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit

the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by

District Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The water from STP shall be utilized for toilet

flushing, car washing, gardening etc.

Date :07/07/2023

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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— U.P. Pollution Control Board

%ﬁ
CONSENT ORDER

Ref No. - Dated : 30/12/2019
68526/UPPCB/M uzaffar Nagar (UPPCBRO)/CTO/
waterIMUZAFFARNAGAR/2019

To,
Shri DIVESH BANSAL
M/s SHREE BHAGESHWARI PAPERSPVT LTD UNIT 1
9th Km Stone , Bhopa Road, Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 1

Reference Application No :6162484 Dated :30/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWARI
PAPERS PVT LTD UNIT 1 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .

N|Sh| Digitally signed
by Nishi Kumar
Kumar Chauhan
Date: 2019.12.30
hauhan 121548 +0530

For and on behalf of U.P. Pollution Control Board

CEO
C-3.

Enclosed : Asabove
(condition of consent):

Copy to:  Regiona Officer, U.P. Pollution Control Board, Muzaffarnagar.
Nishi ~ Digialysianed
L
Chauhan 1zat1eeo4+0530

CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/ssSHREE BHAGESHWARI PAPERSPVT LTD UNIT 1 vide

Consent Order No. 6162484/ Water

4(a)

4(b)

Dated : 30/12/2019
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Kraft Paper-100 MTD using Waste
Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL /day discharge point
1 Domestic 8 KLD Septic Tank
2 Industrial 1100 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Par ameter Standard

1 Quantity of Discharge 8 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per Board Norms
2 BOD As per Board Norms
3 COD As per Board Norms
4 Oil & Grease As per Board Norms
5 Total Suspended Solids 1100 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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10.

11.

12.

13.

14.

1080

The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in al water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:
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1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-1n compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
[1/CPCB/P& P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to beinstalled in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 X7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed formV as per ruleno.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries’ formulated by CPCB.
11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.

12This consent is valid only for products and quantity mentioned above. Industry ~ shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders/ directions issued by Hon’ ble Supreme Court Hon’ ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of thisguidelineis available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

| ssued with the permission of competent authority . EiShi by i Kumar
umar Chauhan
Date: 2019.12.30

Chauhan 121621 40530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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— U.P. Pollution Control Board

%ﬁ
CONSENT ORDER

Ref No. - Dated : 30/12/2019
68530/UPPCB/M uzaffar Nagar (UPPCBRO)/CTO/
waterIMUZAFFARNAGAR/2019

To,
Shri DIVESH BANSAL
M/s SHREE BHAGESHWARI PAPERSPVT LTD UNIT 2
9th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE BHAGESHWARI PAPERS PVT
LTD UNIT 2

Reference Application No :6162720 Dated :30/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE BHAGESHWARI
PAPERS PVT LTD UNIT 2 is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
NISh| Digitally signed

y Nishi Kumar

Kumar  chauhan
Date: 2019.12.30

Chauhan 122336 +0530

For and on behalf of U.P. Pollution Control Board

CEO
C-3.
Enclosed : Asabove
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Eishi N oy
umar Chauhan
Chauhan 15 s0550
CEO
C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexureto Consent issued to M/ssSHREE BHAGESHWARI PAPERSPVT LTD UNIT 2 vide

Consent Order No. 6162720/ Water

4(a)

4(b)

Dated : 30/12/2019
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Writing and Printing Paper-100
MT/Day using Waste Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details
S.No Kind of Effulant Maximum daily Treatment facility and
discharge KL /day discharge point
1 Domestic 8 KLD Septic Tank
2 Industrial 1800 KLD ETP

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Par ameter Standard

1 Quantity of Discharge 8 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter Standard
1 Total Suspended Solids As per Board Norms
2 BOD As per Board Norms
3 COD As per Board Norms
4 Oil & Grease As per Board Norms
5 Quantity of Discharge 1800 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle_160218.pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow meter to be installed in al water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order isissued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-1n compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
[1/CPCB/P& P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 x7 basis.

7-Theindustry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries’ formulated by CPCB.
11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.

12-This consent is valid only for products and quantity mentioned above. Industry ~ shall

obtain prior approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders/ directions issued by Hon’ ble Supreme Court Hon' ble

High Court, Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of thisguidelineis available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.
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Nishi Digitally signed
I ssued with the per mission of competent authority . Nishi D

Date: 2019.12.30
Chauhan 12241440530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Annexure 12

Form 8 (A)/W1H 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e $u ot SR gq WTIGR/SFTUlRT THTUIS UTel SR+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)
3ryar YT TEIATHD AT A6 D

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, SR U1 Y1 Sret waieA @t faforae= fae, 2019 & srefie)

Applicant's Details
Cal
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company BT MZFNO0321NIN0022
Name of the Applicant ABHISHEK AGARWAL
DTN

Mobile No. Email ID. _

T e 9319157059 Sl adbm12008@rediffmail.com
Date of Birth Gender

23/06/1978 o Male
Nationality Indi ID as Address Proof Aadhaar Card
ndian m%ﬂ adhaar Car
Uploaded Aadhaar Card
Aadhaar Card Number 4521-3136-3160 3Uee T T TR BTS
House No./Flat No./Building No. 4th Km S Bhopa Road . Muzaff:
T T/ Ho/vaT Ho th Km Stone , Bhopa Road , Muzaffarnagar
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TR/GEN/GRE I ar Prades
Distriet MUZAFFAR NAGAR Fin Code 251001
EEL
Designati C N
q_:,s'g"a on WHOLE TIME DIRECTOR AND CFO S S AGARWAL DUPLEX BOARD MILLS LTD.
Company Address 4TH KM MILE STONE,BHOPA ROAD, Authorization Letter
Carpcil MUZAFFARNAGAR m LE]
Details of Existing Well
o u o1 faaRor
District . Block Municipal Corporation/Nagar Palika Parishad,
o[ Uq Muzaffar Nagar G Muzaffar Nagar
Plot No./Khasra No. 4TH KM STONE, BHOPA ROAD, Municipality/Municipal Corporation
e HEERT TS MUZAFFARNAGAR TR R MUZAFFAR NAGAR
‘Ward No./Holding No. Land Details
are e, = 26 yfty &1 Rawu
Particulars of The Existing Well
faemm= gusTSERT
Date of Construction/Sinking of Well 03/03/1986 Type of the Well Tube Well/Bori
U @ fAmfor BY BT YHR ube Well/Boring
Housing Pipe If Any
e d No
Strainer Details
TR &1 fagwor
Material of Strainer pVC Number of Strainer(s) 2
Egkirel
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)

PHEST WA YER A RIS W YR A TGRS P )

1 40.00 45.00 5.00 200.00

2 40.00 45.00 5.00 200.00

‘Whether there has been Any Adverse Report

Approx. Depth of Well (In meter) Regarding Water Quality of the Well?
0 rpaT ) 40.00 FTHT P ol P UG & Ay F IS No

Give Particulars Regarding Water Quality of the Well
faavor g

U B STeid Torad BT

whaga o @2

N/A
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Details of Existing Pumping Device

fareram= uftihr Suwvur &1 faazur

Type of Pump to be Used Sub ibl Length of Suction.Pipe (In meter)
u"ql"rnﬁrﬁﬁﬁaﬁwwm ubmersibie | UIRY

P.ump Capacity (In m3/hr) 120.00 H‘9rse Power (H.P.)

Y &HdT (m3/hr) : gl uraR (@E )

Operational Device

JUDIUT

. Date of Energization
Electric Motor

¥

Details of Utilization of Well

FU & SUGRT BT favor

Annual Running Hours

Purpose of the Existing Well Industrial
ﬁwﬁ ndustrial

U BT S

Whether the Water Supplied in Well Area
Through Pipe Water Supply or Not?

14.00 w1 &7 F o UTSY Segfd &
HTeEw A g 32

Total Ground water Extraction

T YoId el

Daily Running Hours

Recharge Required
fraret eraTas % 604800.00

Please Submit Mode of Treatment of Waste Water/Effluent (For Industries)

S B STAR TUMTER H¥ (ST 29) No

Whether Rain Water Harvesting Structure Any Other Information Which You Would

has been Cm?structed wjthin th.e Premises? Like to Furnish
a1 Ui W aut ST e =1 T No PIS 3T BRI ST 3T USH BT G8d
ferator frar e @2 g

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

Does industry come under MSME ?

T IUNT MSME & AaTE 2 No

Uploaded Affidavit
RILCRE]

Application Date
anSFlﬁiﬁl

02/03/2021

Declaration by the Applicant
TATH GRT

45.00

25.00

03/03/1986

5040.00

604800.00

RECHARGE STRUCTURE ON ADOPTED
POND

I do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁwm@ﬁamé%wﬁﬁwﬁawﬁaw%ﬁwg%uﬁmqs?ﬁ%m MER R fIaRUT 31 IR T A AR SHTAGARRR R Srdfigpa/ e e

I Agree/dgHd
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GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/W1H 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e $u ot SR gq WTIGR/SFTUlRT THTUIS UTel SR+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)
3ryar YT TEIATHD AT A6 D

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, SR U1 Y1 Sret waieA @t faforae= fae, 2019 & srefie)

Applicant's Details
Cal
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company BT MZFNO0321NIN0026
Name of the Applicant ABHISHEK AGARWAL
DTN

Mobile No. Email ID. _

T e 9319157059 Sl adbm12008@rediffmail.com
Date of Birth Gender

23/06/1978 o Male
Nationality Indi ID as Address Proof Aadhaar Card
ndian m%ﬂ adhaar Car
Uploaded Aadhaar Card
Aadhaar Card Number 4521-3136-3160 3Uee T T TR BTS
House No./Flat No./Building No. 4th Km S Bhopa Road . Muzaff:
T T/ Ho/vaT Ho th Km Stone , Bhopa Road , Muzaffarnagar
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TR/GEN/GRE I ar Prades
Distriet MUZAFFAR NAGAR Fin Code 251001
EEL
Designati C N
q_:,s'g"a on WHOLE TIME DIRECTOR AND CFO S S AGARWAL DUPLEX BOARD MILLS LTD.
Company Address 4TH KM MILE STONE,BHOPA ROAD, Authorization Letter
Carpcil MUZAFFARNAGAR m LE]
Details of Existing Well
o u o1 faaRor
District . Block Municipal Corporation/Nagar Palika Parishad,
o[ Uq Muzaffar Nagar G Muzaffar Nagar
Plot No./Khasra No. 4TH KM STONE, BHOPA ROAD, Municipality/Municipal Corporation
e HEERT TS MUZAFFARNAGAR TR R MUZAFFAR NAGAR
‘Ward No./Holding No. Land Details
are e, = 26 yfty &1 Rawu
Particulars of The Existing Well
faemm= gusTSERT
Date of Construction/Sinking of Well 03/03/1986 Type of the Well Tube Well/Bori
U @ fAmfor BY BT YHR ube Well/Boring
Housing Pipe If Any
e d No
Strainer Details
TR &1 fagwor
Material of Strainer pVC Number of Strainer(s) 2
Egkirel
S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)

PHEST WA YER A RIS W YR A TGRS P )

1 40.00 45.00 5.00 200.00

2 40.00 45.00 5.00 200.00

‘Whether there has been Any Adverse Report

Approx. Depth of Well (In meter) Regarding Water Quality of the Well?
0 rpaT ) 40.00 FTHT P ol P UG & Ay F IS No

Give Particulars Regarding Water Quality of the Well
faavor g

U B STeid Torad BT

whaga o @2

N/A
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Details of Existing Pumping Device

fareram= uftihr Suwvur &1 faazur

Type of Pump to be Used Sub ibl Length of Suction.Pipe (In meter)
u"ql"rnﬁrﬁﬁﬁaﬁwwm ubmersibie | UIRY

P.ump Capacity (In m3/hr) 30.00 H‘9rse Power (H.P.)

Y &HdT (m3/hr) : gl uraR (@E )

Operational Device

JUDIUT

. Date of Energization
Electric Motor

¥

Details of Utilization of Well

FU & SUGRT BT favor

Annual Running Hours

Purpose of the Existing Well Industrial

e gu T ST T2 ndustria
Whether the Water Supplied in Well Area

Daily Running Hours Through Pipe ‘Water Supply or Not?

2 10.00 1 & § ol B ISY Semgfd &

A | Fe 32

Recharge Required Total Ground water Extraction

s 0.00
st smaxa® @ : Fa Yo FeRh

Please Submit Mode of Treatment of Waste Water/Effluent (For Industries) N
T B STAR YOIt W (IR /) °

Whether Rain Water Harvesting Structure
has been Constructed within the Premises?
F1 URER H uf 5 W 6" BT
o fasan man 82

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

Any Other Information Which You Would
Like to Furnish

%ﬁémaﬂmvﬁmmmmﬁ

Yes

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

Ca*)acity of Structure, Constructed for Rain Water Harvesting ( M3 ) 110000.00

W & "I 7 |G @t grat (Hiod )

Does industry come under MSME ?

HITITUNT MSME & R STa1 2 No

Uploaded Affidavit
RAY T

Application Date
Gﬂg'rﬁﬁﬁl

04/03/2021

Declaration by the Applicant

TAGH GRT IGaT9un

45.00

15.00

03/03/1986

3600.00

108000.00

RECHARGE STRUCTURE ON ADOPTED
POND

1 do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and

! . investigat@on or thSreafter, my application/registration is liable to be rejected/cancelled .
& TagarT Diftd HRaT § [ SR e T e wEt 9 g € | A e § % afe < ueaa & MERW
S drg grm

I Agree/dgHd

YaRUT 3T T Y Y TRT SRR BRI Srdfiepal/fFRed g
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Annexure 13

Ground \Qaper 'I!epartment

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC042160
VALID FROM 14/03/2021 TO 13/03/2026

Name of the Applicant ABHISHEK AGARWAL

Address of the Applicant: 4th Km Stone , Bhopa Road , Muzaffarnagar

AGARWAL DUPLEX BOARD MILLS 4TH KM MILE STONE,BHOPA ROAD,

Company Name: Company Address

LTD. MUZAFFARNAGAR
Serial No. of Application Form MZFNO0321NIN0022 Date of Submission 02/03/2021
Specimen Signature of the User:
Location particulars:
District Muzaffar Nagar Block Municipal Corporation/Nagar Palika Parishad,
Muzaffar Nagar
4TH KM STONE, BHOPA ROAD,
J.L. No Plot No. MUZAFFARNAGAR
Municipality/Corporation MUZAFFAR NAGAR ‘Ward No. 26
Holding No. 26
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 120.00 Electric Pump) 03/03/1986
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 ;‘,V’;‘l’l;m" Strainer Length (For Tube —,
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 25.00 Operational Device Electric Motor
Maxi All ble Running H
Maximum Allowable Rate of Withdrawal (m¥hr): ~ 120.00 Per Day: e TN 14.00
Maximum Allowable Annual Extraction of Ground 604800.00 Recharge Required: 604800.00

‘Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions
stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 604800.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this
registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days
prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer
should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required Monitiring Mechanism



1 0 9 1 Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 >500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

o o0 0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m’ /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :07/04/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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Name of the Applicant

Address of the Applicant:

Company Name:

Ground \Qaper 'I;epartment

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC031410
VALID FROM 14/03/2021 TO 13/03/2026

ABHISHEK AGARWAL
4th Km Stone , Bhopa Road , Muzaffarnagar

AGARWAL DUPLEX BOARD MILLS

Company Address

4TH KM MILE STONE,BHOPA ROAD,

LTD. MUZAFFARNAGAR
Serial No. of Application Form MZFN0321NIN0026 Date of Submission 04/03/2021
Specimen Signature of the User:
Location particulars:
District Muzaffar Nagar Block Municipal Corporation/Nagar Palika Parishad,
Muzaffar Nagar
4TH KM STONE, BHOPA ROAD,
J.L. No Plot No. MUZAFFARNAGAR
Municipality/Corporation MUZAFFAR NAGAR ‘Ward No. 26
Holding No. 26
. 3 Date of Energization (In Case of
Rate of Withdrawal (m”/hr.) 30.00 Electric Pump) 03/03/1986
Particulars of the Proposed Well and Pumping Device:
Type of the Well Tube Well/Boring Purpose of the Well Industrial
Assembly Size (For Tube Well) 0.00 ;‘V’;‘l’l;m" Strainer Length (For Tube —,
Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible
H.P. of the Pump: 15.00 Operational Device Electric Motor
Maxi All ble Running H
Maximum Allowable Rate of Withdrawal (m¥hr): ~ 30.00 Per Day: e TN 10,00
Maximum Allowable Annual Extraction of Ground 108000.00 Recharge Required: 0.00

‘Water:

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions
stated overleaf.

Holder of this NOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

« Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.

« In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

o The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands

« In case of any change of ownership of the existing well, fresh registration has to be obtained.

« No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the
Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this
registration is liable for cancellation.

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days
prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis

o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer
should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.

o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required Monitiring Mechanism



1 0 9 3 Manual DWLR with Telemetry

1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 >500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

o o0 0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m’ /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :07/04/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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= U.P. Pollution Control Board
CONSENT ORDER

Ref No. - Dated : 27/12/2019
67645/ UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/ MUZAFFARNAGAR/2019

To,
Shri ABHISHEK AGARWAL
M/s AGARWAL DUPLEX BOARD MILLS LTD
4th Km Stone , Bhopa Road , Muzaffarnagar, MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub:  Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. AGARWAL DUPLEX BOARD MILLS LTD

Reference Application No :6080913 Dated :27/12/2019

1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AGARWAL DUPLEX
BOARD MILLS LTD is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

This consent is being issued with the permission of competent authority .
Nishi Digitalty signed

by Nishi Kumar

Kumar  ¢hauhan
Date: 2019.12.27

Chauhan 165708 +05730°

For and on behalf of U.P. Pollution Control Board

CEO
C-3.
Enclosed : As above
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar.
lehl Digitally signed

by Nishi Kumar
Kumar  chavhan

Date: 2019.12.27
Chauhan 1es7.2340530

C-3.
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s. AGARWAL DUPLEX BOARD MILLS LTD vide

Consent Order No. 6080913/ Water

Dated : 27/12/2019
CONDITIONS OF CONSENT

This consent is valid for the approved production capacity of Duplex Board/M G Poster Paper/Kraft
Paper-160 MTD using Waste Paper as main raw material.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details

S.No

Kind of Effulant

Maximum daily
discharge,KL/day

Treatment facility and
discharge point

1

Domestic

3 KLD

Septic Tank

2

Industrial

800 KLD

ETP

4(a)

4(b)

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic Effulant

S.No Parameter Standard

1 Quantity of Discharge 3 KLD

The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant

S

0

Parameter

Standard

Total Suspended Solids

As per Board Norms

BOD

As per Board Norms

COD

As per Board Norms

N
1
2
3
4

Oil & Grease As per Board Norms
5 Quantity of Discharge 800 KLD

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act,1986 or otherwise mandatory .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986. '

The industry will have to ensure compliance of the permission from the CGWA before ground water
extraction and it will be the responsibility of the industry to comply with the various conditions of
the permission taken.

The industry shall submit Environmental Statement in prescribed form V rule no.14 of E.P Rules
1986.
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The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

Minimum 33% of the land on which unit is established will be covered and properly maintained by
the plantation of tall trees of suitable species as per the guidelines set up by the Board vide its Office
Order no.H-16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle 160218 pdf.

The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
CPCB and SPCB.

Flow tm_eter.to be installed in all water abstraction points and usage of fresh water to be minimized.
The unit will ensure facility to transmit data to CPCB server and submit a regular calibration
certificate of Electro Magnetic Flow meter to the Board.

If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring the compliance and after revocation of
closure order, the CTO will automatically be effective with additional conditions mentioned in the
closure revocation order.

Industry shall abide by the directions given by Hon'ble Court, Central Pollution Control Board and
UPPCB for protection and safe guard of environment from time to time.

Specific Conditions:

1-The unit shall maintain strict supervision on fluctuations in operating parameters with respect to
each treatment unit of the Effluent treatment plant.

2-In compliance of the Central Pollution Control Board letter no. F. No. B-190193/WQM-
II/CPCB/P&P/ 14212 dated 08/12/2017, the industry will follow the Effluent discharge standards as
notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting the
effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to
discharge.

3-The unit will not use agro based raw materials in the production process.

4-The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.

5-Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized.
6-The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on
24 x7 basis.

7-The industry will have to ensure permission from the CGWA for ground water extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken.

8-1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.

9-Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.

10-Unit must ensure strict time bound compliance of suggestion / recommendation of "Charter for
Water Recycling & Pollution Prevention in Pulp & Paper Industries” formulated by CPCB.
11-Industry shall install at sufficient height from the ground level Open to Network HD PTZ
rotation Camera at the Inlet, Aeration tank, Secondary Clarifier and outlet of Effluent treatment
plants for On Line Monitoring and its URL and password shall be provided to the UPPCB control
room.

12-This consent is valid only for products and quantity mentioned above. Industry  shall

obtain priar approval before making any modification in product/process /fuel/ Plant

machinery failing which consent would be deemed void.

13-Industry shall abide by orders / directions issued by Hon'ble Supreme Court Hon’ble

High Court, Hon’ble National Green Tribunal, Central Pollution Control Board and U.P Pollution
Control Board for protection and safe guard of environment from time to time.

14-Industry shall submit quarterly monitoring reports of treated effluent from a certified/
approved laboratory under E.P. Act 1986.

15-Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Aot
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.

16-The unit shall submit the audited balance sheet for the current year.

17-Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018. The copy of this guideline is available at URL
http://www.uppcb.com/pdf/Green-Belt-Guidle _160218.pdf.
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N |Sh| Digitally signed
- . . . by Nishi Ku
Issued with the permission of competent authority . iy e

Date: 2019.12.27
Chauhan 16574240530

For and on behalf of U.P. Pollution Control Board .

CEO
C-3.
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1098
GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Annexure 15

Form 8 (A)/W1H 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e $u ot SR gq WTIGR/SFTUlRT THTUIS UTel SR+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)

3ryar YT TEIATHD AT A6 D
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, SR U1 Y1 Sret waieA @t faforae= fae, 2019 & srefie)

Applicant's Details
Cal
Type of Applicant . Application Number
BT UBTR Behalf of Firm/Company BT MZFNO0322NIN0108
Name of the Applicant SACHIN AGRAWAL
DTN
Mobile No. Email ID. _
e 7_;]“ 9927990098 Sl info@tehripaper.com
Date of Birth Gender
16/11/1975 o Male
Nationality Indi ID as Address Proof Aadhaar Card
ndian m%ﬂ adhaar Car
Uploaded Aadhaar Card
Aadhaar Card Number 5895-1024-1822 GT%FhSﬁWT T TR HTE
. 122,SOUTH BHOPA ROAD, NEW
House No./Flat No./Building No. ? ¢
- R : MANDLMUZAFFARNAGAR,UTTAR
HHT Ho/FAE Ho/waT o PRADESH
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TR/GE1/ARE T tar Prades
Distriet MUZAFFAR NAGAR Fin Code 251001
EEL
Designation Company Name
e G. M. ENVIRONMENT ST TEHRI PULP AND PAPER LIMITED
Company Address 9TH KM,BHOPA Authorization Letter
Capcil ROAD,MUZAFFARNAGAR. LE]
Details of Existing Well
o™ U o1 faaRor
District e Block Municipal Corporation/Nagar Palika Parishad,
o[ Uq Muzaffar Nagar G Muzaffar Nagar
Plot No./Khasra No. OTH KM BHOPA ROAD. MUZAFFARNAGAR Municipality/Municipal Corporation N
wile ATEERT H=AT ’ TR e /AR ©
‘Ward No./Holding No. Land Details
aré Ten/gifeeT e N/A yfrer
Particulars of The Existing Well
faremmA gu TSR
Date of Construction/Sinking of Well 20/03/1997 Type of the Well Tube Well/Bori
@Eﬁ FUBTUBR ube Well/Boring
Housin l%ipe If Any v Approx. Length of Housing Pipe (In Meter) 90.00
afg aﬁ'gé s FTSRIT Usy Y i } :
Approx. Diameter of Housing Pipe (mm) Material of the Housing Pipe & Blank Pi
T W m a er.la [ € 'ous_mg 1pe an 1pe
SrgATFE 150.00 e & amht Tron
Strainer Details
TR o1 faaror
Material of Strainer Number of Strainer(s)
Tron : 4

e
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S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Inlllgug gDepth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)
PHEST AR, YR W fra-t Ters ) wiifia @ ¢fiex &) VR, Y-FR  fHa Te-18 a9 ®ifa g @fiex @) dard ({ex d) o (el )

1 103.00 109.00 6.00 150.00
2 109.00 115.00 6.00 150.00
3 115.00 121.00 6.00 150.00
4 121.00 125.00 4.00 150.00

‘Whether there has been Any Adverse Report
Approx. Depth of Well (In meter) Regarding Water Quality of the Well?
4 125.00 No
HY BT AT TG (e F) ww%w;ﬁw Tay F B

Give Particulars Regarding Water Quality of the Well

S0 B oTefa TuraT BT N/A
Details of Existing Pumping Device
faermT= Uit Susvor &1 faavor
Type of Pump to be Used Sub ibl Length of Suction Pipe (In meter) 90.00
u"ql"rnﬁrﬁﬁﬁaﬁwwm ubmersible GERIERIEL] :
Pump Capacity (In m3/hr) 150.00 Horse Power (H.P.) 30.00
Y &HdT (m3/hr) : g uraR (TE ) :
Operational Device . Date of Energization
IS Electric Motor 27/03/1997
Details of Utilization of Well
FU & SYIRT BT
Purpose of the Existing Well Industrial Annual Running Hours 2450.00
e gu T ST T2 ndustria ) :
Whether the Water Supplied in Well Area
Daily Running Hours Through Pipe ‘Water Supply or Not?
2 7.00 1 & § o B ISY Semgfd & No
ATEH | Fe 32
Recharge Required 367500.00 Total Ground water Extraction 367500.00
’ DAY ’
Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for
. Discharge of Effluent/Waste Water or Not?
Pease Submit Mode of Treatment of Waste 1 INSTALLED BASED ON ACTIVATED  goura Seeig &% 2 1T 991 W1 WO
ater uent (For Industries) ’ SLUDGE PROCESS Yes
SUFRIE e T STAR U W (ST 7Q) : ﬁuawaﬁéﬁamﬁwm/smﬁmw
WaTg 3 SHTITRY 10T U e H foran
AT § et TgY
Upload NOC
Whether Rain Water Harvesting Structure Any Other Information Which You Would
has been Constructed within the Premises? Like to Furnish NA

a1 ufR § qut ST S = BT No PIS 3T BRI St 3TY UG BT IT8d
fermtor frar e @2 :

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one
year from Issuing of NOC Date

TR fafy oY 3 @ T a9 & eraf¥ & iR I aut srar Jeae ST/ A9 BRI & RT3 10- S R Aie ' i

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

©

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

CICNONONC)

Does industry cume under MSME ?

TSN MSME B SfaTie SITal1 8 2 No

Uploaded Affidavit NA

MUY gz

Application Date

&ngFl Ry 01/03/2022
Declaration by the Applicant

1 do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁw%mg%wﬁﬁwﬁwﬁaw%|ﬁwg%ﬁmm&%%ﬁwmmﬁwmmwﬁwmﬂmmﬁwm
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I Agree/HgHd



1100
GROUND WATER DEPARTMENT

{Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (A)/W1H 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR
SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e $u ot SR gq WTIGR/SFTUlRT THTUIS UTel SR+ & e smde-

(Any Commercial or Industrial or Infrastructural or Bulk user)

3ryar YT TEIATHD AT A6 D
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

[ETRT 14, SR U1 Y1 Sret waieA @t faforae= fae, 2019 & srefie)

Applicant's Details
Cal

Type of Applicant . Application Number

BT UBTR Behalf of Firm/Company BT MZFNO0322NIN0109
Name of the Applicant SACHIN AGRAWAL

DTN
Mobile No. Email ID. ) ) .

Ha% 9927990098 info@tehripaper.com
Date of Birth Gender

16/11/1975 o Male
Nationality Indi ID as Address Proof Aadhaar Card
ndian m%ﬂ adhaar Car
Uploaded Aadhaar Card
Aadhaar Card Number 5895-1024-1822 3Uee T T TR BTS
P 122,SOUTH BHOPA ROAD, NEW

House No./Flat No./Building No. ? ¢

. : B MANDILMUZAFFARNAGAR,UTTAR
HHT Ho/FAE Ho/waT o PRADESH
City/Town/Post Office MUZAFFAR NAGAR State Uttar Pradesh
TR/GEI/URE T ar Prades
Distriet MUZAFFAR NAGAR Fin Code 251001
EEL
Designation G. M. ENVIRONMENT Company Name TEHRI PULP AND PAPER LIMITED
uq o BT
Company Address 9TH KM,BHOPA Authorization Letter

Capcil ROAD,MUZAFFARNAGAR. LE]

Details of Existing Well
o™ U o1 faaRor
District e Block Municipal Corporation/Nagar Palika Parishad,
o[ Uq Muzaffar Nagar G Muzaffar Nagar
Plot No./Khasra No. OTH KM BHOPA ROAD. MUZAFFARNAGAR Municipality/Municipal Corporation N
wile ATEERT H=AT ’ TR e /AR ©

‘Ward No./Holding No.
a1s T=m e

Particulars of The Existing Well

faremmA gu TSR

Date of Construction/Sinking of Well
TuB

Housing Pipe If Any
aR e 8

Approx. Diameter of Housing Pipe (mm)
BT STHT T T

Strainer Details

TR &7 fagwor

Material of Strainer

N/A

20/03/1997

Yes

150.00

Iron

Land Details
L EEg

Type of the Well
PUDTUPRR

Approx. Length of Housing Pipe (In Meter)

Material of the Housing Pipe & Blank Pipe
T ot |l

Number of Strainer(s)

e

Tube Well/Boring

90.00

Iron

66



S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Inllleju]gwhat Depth from Ground Level (in Meter) Length (In meter) Diameter (In mllllmeter)

DU VR, YER A a1 W wiia @ @fiew §) TR, Y& A foat Terd do wiftia § (e #) I
1 103.00 109.00 6.00 150.00
2 109.00 115.00 6.00 150.00
3 115.00 121.00 6.00 150.00
4 121.00 125.00 4.00 150.00

‘Whether there has been Any Adverse Report
Approx. Depth of Well (In meter) Regarding Water Quality of the Well?
4 125.00 No
HY BT AT TG (e F) ww%w;ﬁw Tay F B

Give Particulars Regarding Water Quality of the Well

S0 B oTefa TuraT BT N/A
Details of Existing Pumping Device
faermT= Uit Susvor &1 faavor
Type of Pump to be Used Sub ibl Length of Suction Pipe (In meter) 90.00
u"ql"rnﬁrﬁﬁﬁaﬁwwm ubmersible GERIERIEL] :
Pump Capacity (In m3/hr) 150.00 Horse Power (H.P.) 30.00
Y &HdT (m3/hr) : g uraR (TE ) :
Operational Device . Date of Energization
IS Electric Motor 27/03/1997
Details of Utilization of Well
FU & SYIRT BT
Purpose of the Existing Well Industrial Annual Running Hours 2800.00
e gu T ST T2 ndustria ) :
Whether the Water Supplied in Well Area
Daily Running Hours Through Pipe ‘Water Supply or Not?
2 8.00 1 & § o B ISY Semgfd & No
ATEH | Fe 32
Recharge Required 420000.00 Total Ground water Extraction 420000.00
’ DAY ’
Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for
. Discharge of Effluent/Waste Water or Not?
Pease Submit Mode of Treatment of Waste 1 INSTALLED BASED ON ACTIVATED  goura Seeig &% 2 1T 991 W1 WO
ater uent (For Industries) ’ SLUDGE PROCESS Yes
SUFRIE e T STAR U W (ST 7Q) : ﬁuawaﬁéﬁamﬁwm/smﬁmw
WaTg 3 SHTITRY 10T U e H foran
AT § et TgY
Upload NOC
Whether Rain Water Harvesting Structure Any Other Information Which You Would
has been Constructed within the Premises? Like to Furnish NA

a1 ufR § qut ST S = BT No PIS 3T BRI St 3TY UG BT IT8d
fermtor frar e @2 :

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one
year from Issuing of NOC Date

TR fafy oY 3 @ T a9 & eraf¥ & iR I aut srar Jeae ST/ A9 BRI & RT3 10- S R Aie ' i

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

©

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

CICNONONC)

Does industry cume under MSME ?

TSN MSME B SfaTie SITal1 8 2 No

Uploaded Affidavit NA

MUY gz

Application Date

&ngFl Ry 01/03/2022
Declaration by the Applicant

1 do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁw%mg%wﬁﬁwﬁwﬁaw%|ﬁwg%ﬁmm&%%ﬁwmmﬁwmmwﬁwmﬂmmﬁwm

)

I Agree/HgHd



[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Bill, 2019]

Applicant's Details

TSP T faavor
Type of Applicant
PTUDPR

Name of the Applicant
DTN

Mobile No.
qaR

Date of Birth

Nationality

Aadhaar Card Number

House No./Flat No./Building No.
HBTH H0/FeIC H0/HIT HO

City/Town/Post Office
TR/

District
B L

Designation

uq

Company Address
CaRGI

Details of Existing Well
o U o1 fagzur
District

S Uq

Plot No./Khasra No.
IS =T/ AR JS=&T

Vylard.No./Holdi_ng No.
41 HEm/R T Temn

Particulars of The Existing Well

faemm U ST =R

Date of Construction/Sinking of Well
Fu ot fmfor fafy

Housing Pipe If Any
a e #

Approx. Diameter of Housing Pipe (mm)
BT AT ™

Strainer Details

TR &1 fagwor

Material of Strainer

1102

Form 8 (A)/BTH 8 (T)
APPLICATION FOR OBTAINING GRANT OF AUTHORIZATION/NO OBJECTION CERTIFICATE FOR

(Any Commercial or Industrial or Infrastructural or Bulk user)

3T NEIE 3YaT SAHTAATHS Al ATfe®

[ETRT 14, IR U= Y1 STt waerq T fafaw= fae, 2019 & srefie)

Behalf of Firm/Company

SACHIN AGRAWAL

9927990098

16/11/1975

Indian

5895-1024-1822

122,SOUTH BHOPA ROAD, NEW
MANDLMUZAFFARNAGAR,UTTAR
PRADESH

MUZAFFAR NAGAR

MUZAFFAR NAGAR

G. M. ENVIRONMENT

9TH KM,BHOPA
ROAD,MUZAFFARNAGAR.

Muzaffar Nagar

9TH KM BHOPA ROAD,MUZAFFARNAGAR

N/A

20/03/1997

Yes

150.00

Iron

Application Number
e

Email ID.
Gender

ID as Address Proof
YHTOT

Uploaded Aadhaar Card
SuErs farar AT SMUR HTE

State
TS

Pin Code

Company Name
Cait

Authorization Letter
LE]

Block
<P
Municipality/Municipal Corporation

TR IR

Land Details
T

Type of the Well
DU DPTUPRR

Approx. Length of Housing Pipe (In Meter)

Material of the Housing Pipe & Blank Pipe
T Pt ARt

Number of Strainer(s)

e

SINKING OF EXISTING WELL IN NON-NOTIFIED AREA

e ou ot ST g MTSR/SFTUiRT THTITIS UTed H3+ & e smde-

MZFNO0322NIN0110

info@tehripaper.com

Male

Aadhaar Card

Uttar Pradesh

251001

TEHRI PULP AND PAPER LIMITED

Municipal Corporation/Nagar Palika Parishad,

Muzaffar Nagar

No

Tube Well/Boring

90.00

Iron

S.No. Strainer Installed at what Depth from Ground Level (in Meter) Strainer Installed upto what Depth from Ground Level (in Meter) Length (In meter) Diameter (In millimeter)

B T=T L YTR Y
1 103.00

2 109.00

3 115.00

4 121.00

Approx. Depth of Well (In meter)
TuB

ird L YRR
109.00
115.00
121.00
125.00
125.00

GEd

‘Whether there has been Any Adverse Report
Regarding Water Quality of the Well?
FITHY & ST I YOI & GGy B Pig
ufaga R g2

6.00

6.00

6.00

No

N
150.00

150.00
150.00

150.00
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Give Particulars Regarding Water Quality of the Well 1 1 0 3
fomwor g

U B STl oraT BT N/A

Details of Existing Pumping Device

forerwm= dftir SussRur o1 faawor

Type of Pump to be Used Sub bl Length of Suction Pipe (In meter) 90.00
qu’rrlﬁrﬁ I U9 T ISR ubmersivie GERIERIEL) :
Pump Capacity (In m3/hr) 150.00 Horse Power (H.P.) 30.00
UY &HdT (m3/hr) - g uTaR (TE,) :
Operational Device . Date of Energization
JUHIT Electric Motor 28/03/1997
Details of Utilization of Well
FU & IUART BT
Purpose of the Existing Well . Annual Running Hours
ﬁmﬁ@m 3%'@" Industrial 2 2800.00
‘Whether the Water Supplied in Well Area
Daily Running Hours Through Pipe Water Supply or Not?
2 8.00 1 &7 § ol B TTSY STemgfd & No
ATEH | FeA B2
Recharge Required 420000.00 Total Ground water Extraction 420000.00
’ kS-S ’
Please Mention Whether Obtained NOC from
Uttar Pradesh Pollution Control Board for
. . . Discharge of Effluent/Waste Water or Not?
ease ;‘}gﬂ;xgﬁf I"l:dT“r;i::f MEOTWaSte  E1p INSTALLED BASED ONACTIVATED  gua Seeie &Y fob T I¥R Wax1 Hguul Yes
\ SLUDGE PROCESS.
SUFRIT e I STAR UM W (ST 7Q) ﬁuawaﬁé%amﬁrgm/amﬁwaa
YT ¥ SATIRI THTOT U YT o foram
AT R e AgY
Upload NOC
SHTIRT YHTOTG SUAS ¥
Whether Rain Water Harvesting Structure Any Other Information Which You Would
has been Constructed within the Premises? Like to Furnish

1 ufveR A quf wie Sea Se=E B No PIS 3T TS oY MY UG FATaIRY VA
Forafor fear mar 82 .

Affidavit on non judicial stamp paper of Rs, 10 for installation of appropriate rain water harvesting structure/ measure within a period of one
year from Issuing of NOC Date

T3 fafy ot P A v af Y erafyy & iR Ifra auf sra e W1/ A9 B RITET & R F 10- F R e T iw

Affidavit on non judicial stamp paper of Rs. 10/- regarding non availability of water supply from local government agencies in cases where
ground water requirement is up to 10 m3/day

Certificate regarding non/ partial availability of fresh water/ treated waste water supply from the concerned local government water supply
agency in cases where requirement of ground water is more than 10m3/day

Ground water quality data of bore well/ tube well/ dug well in respect of existing industries from NABL accredited laboratories/Government
approved laboratories

Proposal for rain water harvesting/ recharge within the premises as per Model Building Bye Laws issued by Ministry of Housing & Urban
Affairs

Impact Assessment report: All projects extracting/proposing to extract ground water in excess of 100 m3/day in Notified and non-notified
areas shall have to mandatorily submit impact assessment report of existing/ proposed ground water withdrawal on the ground water regime
and also socio-economic impacts report prepared by accredited consultants. Pro-forma for the report is given in Annexure-1.

Does industry come under MSME ?

T TGN MSME ¥ et STl & No

Uploaded Affidavit
MAY I

Application Date
&ngzq fafy 01/03/2022

Declaration by the Applicant
GRT3q

N/A

1 do hereby declare that the particulars furnished herein above are correct and true . I understand that in case any of the information and particulars is found to be incorrect at any stage of scrutiny and
investigation or thereafter, my application/registration is liable to be rejected/cancelled .

ﬁmmﬁamgﬁiwﬁﬁmﬁmﬁaw%|ﬁwgﬁmﬁm%ﬂgmwmwmmﬁmmmmawmmmmﬁwm

I Agree/HgHd



Ground \Qaje%partment

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

Annexure 16

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC012696
VALID FROM 31/03/2022 TO 30/03/2027

Name of the Applicant

Address of the Applicant:
Company Name:

Serial No. of Application Form
Specimen Signature of the User:

Location particulars:

District

J.L. No
Municipality/Corporation

Holding No.

Rate of Withdrawal (m>/hr.)

SACHIN AGRAWAL

122,SOUTH BHOPA ROAD, NEW MANDI,MUZAFFARNAGAR,UTTAR PRADESH

TEHRI PULP AND PAPER LIMITED Company Address

MZFN0322NIN0108

Muzaffar Nagar

No

150.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well

Assembly Size (For Tube Well)

Diameter (For Dug Well)

H.P. of the Pump:

Maximum Allowable Rate of Withdrawal (m3/hr.):

Maximum Allowable Annual Extraction of Ground
Water:

Tube Well/Boring
90.00

0.00

30.00

150.00

367500.00

Date of Submission

Block

Plot No.

Ward No.

Date of Energization (In Case of
Electric Pump)

Purpose of the Well

Approx. Strainer Length (For Tube
Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

9TH KM,BHOPA ROAD,MUZAFFARNAGAR.

28/02/2022

Municipal Corporation/Nagar Palika Parishad, Muzaffar
Nagar

9TH KM BHOPA ROAD MUZAFFARNAGAR
N/A
N/A

27/03/1997

Industrial
0.00

Submersible

Electric Motor

7.00

367500.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 367500.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this

registration is liable for cancellation.

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days

prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis
o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer

should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No

Quantum of Ground water withdrawal (cum/day)

No.of piezometers required

Monitiring Mechanism

Manual DWLR with Telemetry

70



1 1105 . : :

2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :07/06/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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Ground \QajeQGepartment

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC018076
VALID FROM 31/03/2022 TO 30/03/2027

Name of the Applicant

Address of the Applicant:
Company Name:

Serial No. of Application Form
Specimen Signature of the User:

Location particulars:

District

J.L. No
Municipality/Corporation

Holding No.

Rate of Withdrawal (m>/hr.)

SACHIN AGRAWAL

122,SOUTH BHOPA ROAD, NEW MANDI,MUZAFFARNAGAR,UTTAR PRADESH

TEHRI PULP AND PAPER LIMITED Company Address

MZFN0322NIN0109

Muzaffar Nagar

No

150.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well

Assembly Size (For Tube Well)

Diameter (For Dug Well)

H.P. of the Pump:

Maximum Allowable Rate of Withdrawal (m3/hr.):

Maximum Allowable Annual Extraction of Ground
Water:

Tube Well/Boring
90.00

0.00

30.00

150.00

420000.00

Date of Submission

Block

Plot No.

Ward No.

Date of Energization (In Case of
Electric Pump)

Purpose of the Well

Approx. Strainer Length (For Tube
Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

9TH KM,BHOPA ROAD,MUZAFFARNAGAR.

01/03/2022

Municipal Corporation/Nagar Palika Parishad, Muzaffar
Nagar

9TH KM BHOPA ROAD MUZAFFARNAGAR
N/A
N/A

27/03/1997

Industrial
0.00

Submersible

Electric Motor

8.00

420000.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 420000.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this

registration is liable for cancellation.

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days

prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis
o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer

should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No

Quantum of Ground water withdrawal (cum/day)

No.of piezometers required

Monitiring Mechanism

Manual DWLR with Telemetry
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2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :07/06/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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Ground \Qajer 'I!epartment

(Namami Gange & Rural Water Supply Department)

Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER
[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC018699
VALID FROM 31/03/2022 TO 30/03/2027

Name of the Applicant

Address of the Applicant:
Company Name:

Serial No. of Application Form
Specimen Signature of the User:

Location particulars:

District

J.L. No
Municipality/Corporation

Holding No.

Rate of Withdrawal (m>/hr.)

SACHIN AGRAWAL

122,SOUTH BHOPA ROAD, NEW MANDI,MUZAFFARNAGAR,UTTAR PRADESH

TEHRI PULP AND PAPER LIMITED = Company Address

MZFNO0322NIN0110

Muzaffar Nagar

No

150.00

Particulars of the Proposed Well and Pumping Device:

Type of the Well

Assembly Size (For Tube Well)

Diameter (For Dug Well)

H.P. of the Pump:

Maximum Allowable Rate of Withdrawal (m3/hr.):

Maximum Allowable Annual Extraction of Ground
Water:

Tube Well/Boring
90.00

0.00

30.00

150.00

420000.00

Date of Submission

Block

Plot No.

‘Ward No.

Date of Energization (In Case of
Electric Pump)

Purpose of the Well

Approx. Strainer Length (For Tube
Well)

Type of Pump to be Used:
Operational Device

Maximum Allowable Running
Hours Per Day:

Recharge Required:

9TH KM,BHOPA ROAD,MUZAFFARNAGAR.

01/03/2022

Municipal Corporation/Nagar Palika Parishad, Muzaffar
Nagar

9TH KM BHOPA ROAD MUZAFFARNAGAR
N/A
N/A

28/03/1997

Industrial
0.00

Submersible

Electric Motor

8.00

420000.00

« This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (2) for extraction of ground water at a rate not exceeding that as shown at SI.
(3j), for Running Hours per day as shown at SI. (3k), and for maximum allowable annual extraction of ground water as shown at SI. (3k) and is valid subject to the observance of the conditions

stated overleaf.

« Holder of this NOC is hereby directed to assure annual recharge of 420000.00 cubic meter, as specified under the application form within the given time period..

GENERAL CONDITIONS

Competent Authority. Any deviation in this regard shall lead to cancellation of this authorization

« For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS standards) having telemetry system in
the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the recorded rate from water meters

Competent Authority. Any deviation in this regard shall lead to cancellation of this registration
« In case, any of the particulars I information furnished by the applicant in his application for issuance of this registration is found to be incorrect during verification at any subsequent stage , this

registration is liable for cancellation.

Holder of this NOC is hereby directed to fill from 1(A) for registering his/her well within 90 days as mentioned in application form shall only started after registration of his/her NOC.
In case of any change of ownership of the proposed well, fresh authorization has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of this certificate shall be made without prior permission of the

The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other reasons, if the situation so demands
In case of any change of ownership of the existing well, fresh registration has to be obtained.
No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of this certificate shall be made without prior permission of the

« The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a fresh application, at least ninety days

prior to expiry of its validity.

« Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer should be commensurate with that of the
pumping well. The data, obtained from digital water level recorders shall be made available to this office on monthly basis
o Guidelines for Installation of Piezometers and their Monitoring

Piezometer is a borewell /tubewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It is also used to take water sample for water
quality testing when ever needed. General guidelines for installation of piezometers are as follows:

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being withdrawn. The diameter of the piezometer

should be about 4” to 6”.

o The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one piezometers are installed the second piezometer
should monitor the shallow ground water regime. It will facilitate shallow as well as deeper ground water aquifer monitoring.
o No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

S.No

Quantum of Ground water withdrawal (cum/day)

No.of piezometers required

Monitiring Mechanism

Manual DWLR with Telemetry

74



1 1109 : :

2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in meter upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with telemetry system should be used for accuracy.
The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for about four to six hours.
All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for bringing the piezometer into the Hydrograph
Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.
o The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods. Quality may be got analyzed from NABL
approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water Department, Uttar Pradesh, for chemical analysis.
o A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth and zone tapped of piezometer/tube well for

standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.
Any other condition(s) that may be imposed by the concerned Authority.
In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be incorrect during verification at any subsequent stage, this permit is
liable for cancellation.
SPECIFIC CONDITIONS:
(A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following specific conditions:
i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity of water.
ii) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
iii) All industries abstracting ground water in excess of 100 m?>/d shall be required to undertake annual water audit through Confederation of Indian Industries (CII)/ Federation Indian Chamber of
Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce & Industries certified auditors and submit audit reports within three months of completion of the
same to Ground Water Department Uttar Pradesh. All such industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means.
iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring mechanism as mentioned in General Condition no.10 shall be

©o o0 o0 o

mandatory for industries drawing/ proposing to draw more than 10 m’ /day of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well)
shall be constructed at a minimum distance of 50 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be the same as that of the pumping well/ wells. Monthly
water level data shall be submitted online to the Ground Water Department, UP.

v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water (chemical, pharmaceutical, dyes,
pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.

vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeries, other hazardous units etc. (as per CPCB list) need to
undertake necessary well head protection measures to ensure prevention of ground water pollution.

(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific conditions:

i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering discharge rate (using a digital water flow meter) and submit the
data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by the proponent for two years, for inspection or reporting as required by District
Ground Water Management Council.

ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m? /day. The water from STP shall be utilized for toilet
flushing, car washing, gardening etc

Date :07/06/2022

Place:Muzaffar Nagar

This certificate is electronically generated and does not require digital signature
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1110 Annexure 17

U.P. Pollution Control Board

CONSENT ORDER

Ref No. - Dated : 28/12/2019
66769/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/
water/MUZAFFARNAGAR/2019
To,
Shri SACHIN AGARWAL
M/s TEHRI PULP AND PAPER LTD UNIT 1
9th K.M. Stone, Bhopa Road, Muzaffarnagar (U.P.),MUZAFFAR NAGAR,251001
MUZAFFARNAGAR

Sub: Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. TEHRI PULP AND PAPER LTD UNIT 1

Reference Application No :6012187 Dated :28/12/2019

L. FFor disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (herc in after referred as the act ) M/s. TEHRI PULP AND PAPER
LTD UNIT 1 is hereby authorized by the board for discharge of their industrial effluent generated
through ETP for irrigation/river through drain and disposal of domestic effluent through septic
tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence to their
foresaid application .

2. This consent is valid for the period from 01/01/2020 to 31/12/2024 .
3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .
. Nishi — Daselr s
Kumar  chatia
Chauhan Tesi7 05
For and on behalf of U.P. Pollution Control Board
CEO
C-3.
Enclosed : As above .
(condition of consent):
Copy to:  Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. Nishi  portrages
’ ) Kumar  coauan o
Chauhan 1< soses
CEO
C-3.
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This consent is valid for the approved production capacity Kraft paper 250 MTD using
Waste paper as main raw material. ‘
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This consent is valid only for the approved production capacity of Kraft
paper 250 Ton per day (Kraft Paper 200 TPD using waste paper as raw material and

Kraft Paper 50 TPD using Agro Waste as raw material).
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